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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, AT NEW DELHI 

ORIGINAL APPLICATION NO. 706 OF 2022 

IN THE MATTER OF: 

ASGAR AHMAD NAJAR ... APPLICANT 

Versus 

MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE & ORS. . .. RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO. 8, i.e. ABCI 
INFRASTRUCTURE PVT. LTD. 

MOST RESPECTFULLY SHOWETH: 

This reply on behalf of the Respondent No. 8 is being filed through 

Mr. Jodhraj Baid, who is well acquainted with the facts of the case, 

based on the records maintained by the Respondent No. 8 in its 

ordinary course of business. Mr. Jodhraj Baid has been duly 

authorised vide Board Resolution dated 10.11.2022. True Copy of the 

Board Resolution dated 10.11.2022 is annexed hereto and marked as 

Annexure R-8/1. 

PRELIMINARY OBJECTIONS & SUBMISSIONS: 

1. At the outset, it is submitted that the present Original 

Application is an ill-motivated action and is filed with malafide 

intent and without any basis. The captioned Application has 

been filed by the Applicant with a malafide intention to settle his 

personal score with F~~KB6?~~{t~~i,,RftT~r~i:r~~~~OB!· The Applicant 

q-~vW3 f -~ 
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has knowingly made false and incorrect statements and is 

perpetuating a fraud on this Hon'ble Tribunal only in order to 

harass the Answering Respondent without any basis. The 

Original Application is, therefore, liable to be dismissed with 

heavy costs. 

2. That the Applicant has filed the captioned Application under 

Section 18 of the National Green Tribunal Act, 2010 ("NGT 

Act") read with Rule 8 of the National Green Tribunal (Practice 

and Procedure) Rules, 2011, alleging inter alia that the 

Respondent No. 8 ("Answering Respondent") and the 

Respondent No. 7 have violated various laws and rules relating 

to environment. The Applicant has further contended that the 

Answering Respondent, under the aegis of the 'IRCON', has 

installed a batching plant (Cement concrete USBRL Project T-

77 D Tunnel) at Village Channar, Bankoot, District Ramban, 

Jammu & Kashmir which is emitting highly toxic chemicals and 

discharging waste material directly over the lands of the 

Applicant, nearby pathways, streets, etc. It is further alleged 

that due to emission of chemicals and discharge of waste 

material, the flora and fauna including agricultural land in the 

adjoining area is getting damaged. However, there is neither 

any truth in the above allegations nor any evidence in support 

of the aforesaid contentions and allegations of the Applicant. 

Therefore, the captioned Original Application is liable to be 

dismissed outrightly with heavy costs. 
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3. That the allegations made in the captioned Application under 

reply are baseless and are frivolous and vexatious in nature, 

therefore the Application under reply deserves summary 

dismissal, with imposition of costs on the Applicant in 

accordance with Section 23 (2) of the NGT Act. 

4. That the Applicant has not approached this Hon'ble Tribunal 

with clean hands and has not disclosed his past relationship/ 

association with the Answering Respondent, which deliberate 

concealment evidences the malafide intention behind filing of 

the present Application. The factual submissions set out below 

demonstrate the hollowness of the allegations contained in the 

Application and shall amply demonstrate the falsity in the 

claims of the Applicant and his attempt to deliberately victimise 

the Answering Respondent; 

1. The Answering Respondent is a private limited Company 

engaged in construction and development works, which 

includes works of National and State Highways, Major & 

Minor Bridges of all kinds, Tunnels, Power Houses, 

Industrial Complexes, Buildings, etc. The Respondent No. 

7, i.e., IRCON International Limited is a wholly owned 

subsidiary of the Indian Railways, Ministry of Railways, 

Government of India ('IRCON') and is also the principal 

employer of the Answering Respondent in the context of 

the project in question. 
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11. On 05.07.2019, IRCON floated e-tender for construction 

of balance work for Tunnel T-770 on the western side of 

Bichelri River on Katra - Banihal Section of Udhampur-

Srinagar-Baramulla Railway Line Project ("USBRL 

Project"). The Answering Respondent was the successful 

bidder and was therefore, awarded the tender for the 

USBRL Project. In regard to the above, IRCON issued a 

letter of acceptance dated 18.12.2019 in favour of the 

Answering Respondent. Copy of Letter of Acceptance 

dated 18.12.2019 is annexed hereto and marked as 

Annexure R-8/2. 

iii. It is submitted that the Northern Railways and IRCON 

have taken up the Project of USBRL since, the year 2000 

for linking of Udhampur Srinagar Baramulla Railway 

Line for connecting the Union Territory of Jammu & 

Kashmir with the rest of country. In this regard, lands 

were acquired by the Northern Railways and from the 

year 2000, several projects had been accomplished in 

this line of USBRL. All the necessary acquisitions, NOC's, 

Environmental Monitoring, Geological Surveys, 

Construction Consultation with DOC, Compensation for 

the land acquisition and damages, if any, recorded 

thereof had been taken care of properly. 

, \.~tTP}T.CT:Jf:I-~~1 P\IT~ 
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1v. Moreover, before initiating the work at the Project site, the 

Answering Respondent during the year 2020-2021 

obtained all necessary approvals, permissions, sanctions 

from the government authorities, local bodies including 

local residents of the areas nearby the USBRL Project 

site, including the Applicant. It is submitted that in addition 

to the NoC's of various authorities, the Answering 

Respondent also applied and received permissions/ 

sanctions from the 'Jammu Kashmir Pollution Control 

Board', i.e., the Respondent No. 2. It is submitted that 

vide letter dated 08.02.2021, the Respondent No. 2 

granted permission, i.e., Consent to Establish the 

'Batching Plant' (Cement Concrete). Furthermore, the 

Consent to Operate was also renewed timely on 

26.03.2021 and 18.04.2022. Copy of Letter granting 

Consent to Establish dated 08.02.2021, and Consent to 

Operate dated 26.03.2021 and 18.04.2022 are annexed 

hereto and marked as Annexure R-8/3 (Colly.). 

v. That only upon getting all necessary perm1ss1ons, 

sanctions and approvals, the Answering Respondent 

installed the Batching Plant on the land acquired by the 

Northern Railways for the purpose of execution of Tunnel 

T-770, i.e., Udhampur-Srinagar-Baramulla Railway 

Line Project, which is of national importance. Copy of the 

5



Maps and the land details are annexed hereto and 

marked as Annexure R-8/4. 

v1. It is pertinent to mention that the Applicant and his 

brothers have been causing regular nuisance at the 

project site. The Answering Respondent had also filed a 

police complaint on 26.02.2021 to the SHO, Banihal 

Police Station, District Ramban, Jammu & Kashmir in this 

regard. In fact, even on the date of filing of the police 

complaint, the Applicant and his brothers entered the 

project site and stopped work at South Portal Office near 

the Batching Plat area. Copy of Police Complaint dated 

26.02.2021 is annexed hereto and marked as Annexure 

R-8/5. 

v11. It is pertinent to mention that the USBRL Project has 

benefitted locals at large, as most of the workers including 

contractors and sub-contractors are employed from the 

nearby areas of the project site. It is pertinent to mention 

that even the Applicant herein was employed at the said 

Project, who supplied vehicle on a monthly hire-charges 

basis and also executed some miscellaneous works in the 

capacity of sub-contractor of the Answering Respondent. 

It is submitted that vide work order dated 15.11.2021, the 

Answering Respondent awarded work to the Applicant for 

construction of cement store sheds at south portal chanar 
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Copies of the work order issued by the Answering 

Respondent and the Account Statement of the Applicant 

in the books of the Answering Respondent are annexed 

hereto and marked as Annexure R-8/6 (Colly.). 

v111. In addition to the above, three brothers of the Applicant 

were also employed with the Answering Respondent. The 

details are mentioned below; 

5. No. Name Designation Date of End date 
Appointment of Service 

1 Aijaz Batching 01-05-2021 02-09-2022 
Ahmed Plant 
Najar Attendant 

2 Manzoor Driver 16-11-2020 15-03-2022 
Ahmed 
Najar 

3 Javeed Driver HMV 05-04-2021 02-07-2022 
Ahmed 
Najar 

Copy of joining report and wages register are annexed 

hereto and marked as Annexure R-8/7 (Colly.). 

1x. While being in contractual employment with the 

Answering Respondent, the Applicant and his brothers on 

various occasions caused hinderances in the execution of 

the Project work by forcibly closing batching plant and 

dewatering at South Portal. Moreover, the Applicant and 

his brothers had not just stopped the work at the Project 

site, but also made unnecessary demands and 
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blackmailed the officials of the Answering Respondent. 

Being aggrieved by the illegal acts and actions of the 

Applicant and his brothers, the Answering Respondent 

also approached the principal employer i.e., IRCON vide 

letter dated 27.06.2022. Copy of Letter dated 27.06.2022 

addressed to 'IRCON' is annexed hereto and marked as 

Annexure R-8/8. 

x. That when the Applicant and his brothers continued 

harassing the officials of the Answering Respondent and 

caused nuisance at the Project site, the Answering 

Respondent being left with no other option approached 

the 'Munsif Court' at Banihal on 29.06.2022 and filed a 

Civil Suit for permanent prohibitory injunction alongwith 

an application under Order XXXIX Rule 1 & 2 CPC, 

against the Applicant. It is pertinent to mention that the 

'Munsif Court' at Banihal while considering the application 

of the Answering Respondent, vide order dated 

23.07.2022 directed the non-applicants i.e., the Applicant 

herein and his brothers to refrain themselves from 

interfering, trespassing in the construction of Railway 

Tunnel at T-770, Bankoot Tehsil, Banihal District, 

Ramban. Copy of order dated 23.07.2022 passed by 

'Munsif Court' along with its true typed copy is annexed 

hereto and marked as Annexure R-8/9 (Colly.). 
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x1. It is apposite to mention that on 08.07.2022, the Applicant 

along with his brothers once again trespassed the project 

site and forcibly closed the batching plant and stopped 

dewatering, which caused considerable damage to the 

ongoing tunnelling work. Therefore, the Answering 

Respondent once again sought intervention of its principal 

employer i.e. IRCON, vide letter dated 08.07.2022 and 

requested for their assistance for smoothly carrying out 

the work at T-77 D Tunnel. Copy of Letter dated 

08.07.2022 addressed to IRCON is annexed hereto and 

marked as Annexure R-8/10. 

x11. In the aforesaid background, the Answering Respondent 

is placing reliance on the 'No Objection' letter dated 

06.07.2021, signed by the local residents of Village 

Chanar Bankoot including their Sarpanch for Operating 

Temporary Batching Plant. It is pertinent to note here that 

Applicant is signatory to the said 'No Objection' letter 

dated 06.07.2021. It is submitted that not just the local 

residents of the area situated near the Project site, but 

also various other local bodies, authorities such as i.) 

Block Medial Office, Banihal, ii.) Block Development 

Officer, Banihal, iii.) Office of Chief Education Officer, 

Ram ban, iv.) Chief Medical Officer, Ramban, v.) Office of 

Range Officer, Forest Range, Banihal, vi.) Office of Zonal 

Education Officer, Banihal; etc. have granted the NoC's 
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for temporary establishment and operation of Batching 

Plant at the Project site. Copy of NoC's are annexed 

hereto and marked as Annexure R-8/11 (Colly.). 

x111. That the principal employer of the Answering 

Respondent, i.e., IRCON also wrote letters dated 

18.05.2022 and 28.06.2022 to the office of the 

Superintendent of Police, District Police Office, Ramban 

Dist., Ram ban for taking action against the Applicant and 

his brothers for causing regular hinderance in execution 

of work at Project site. Copy of Letter dated 28.06.2022 

addressed by IRCON to Superintendent of Police, Banihal 

is annexed herewith and marked as Annexure R-8/12 

(Colly.). 

5. In the aforesaid background, it is submitted that the Answering 

Respondent has been working in strict adherence with the 

provisions of the Environment Protection Act, 1986 and all the 

applicable rules and regulations have been followed in letter 

and spirit, till date. No violations affecting Environmental Act 

has been committed till date, whether it be by the Northern 

Railways, IRCON and the Answering Respondent. 

6. Moreover, the Answering Respondent has followed proper 

procedures related to Engineering, Design, Safety hazards, 

Pollution and Environment and the work carried on by the 

Answering Respondent is constantly monitored by the Northern 
l{\lT. 

q-(Dct~ ~ ·--
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Railways and IRCON from time to time. It is further submitted 

that proper procedures have been followed in the establishment 

of Batching Plants and other Environmental Monitoring Units 

after the due consent from the competent authorities. 

7. The contention of the Applicant that due to establishment of 

Batching Plant and Tunnelling works, adjoining lands have 

been damaged, is completely misplaced, baseless and 

incorrect. It is submitted that the Batching Plant is established 

and the tunnelling work is being executed on the land acquired 

by the Northern Railways for the purpose of execution of 

Tunnel T-770. 

8. That the allegations as to the creation of huge dumping 

grounds as claimed by the Applicant are baseless, as most of 

the dumping grounds lands has been acquired or leased by 

Northern Railways, IRCON or the executing agencies. 

Furthermore, the protection of dumping yards in the form of 

Gabion walls and stone masonry walls, drains had been 

constructed by the executing agencies in all dumping areas 

whichever, wherever necessary as reported from the ground 

with the consent/concern of the local authorities. 

9. That the blasting work which had been carried out by the 

executive agencies in the whole stretch of USBRL Project has 

been carried out by the competent blasters, licensed by the 

competent authority and all the blasts had been taken as 

11



controlled blasts, for which proper permissions have been 

sought from the District Administration from time to time. In 

case of reports received within the limits of 125 metres from the 

centre line of alignment due to the impact of blast, the matter 

had been got immediately verified from the local administration 

and proper disposal of compensation for the damages, if any, 

have been addressed accordingly. 

10. Furthermore, it is submitted that due to the excavation of the 

tunnels, the water seepage has been properly dewatered and 

no harmful chemicals are released, thus the Complaint filed by 

the Applicant against the Answering Respondent and IRCON is 

baseless. As per the requirements, the necessary 

sedimentation tank has been installed and the out coming water 

from the batching plant is passing through the said 

sedimentation tank and there is no question of there being no 

proper water disposal mechanism. It is submitted that outgoing 

water from Batching Plant is not passing through any pathways, 

any cultivated land but is being re-cycled and re-used by the 

Answering Respondent Coloured photographs of sedimentation 

tank are annexed hereto and marked as Annexure R-8/13 

(Colly.). 

11. It is further submitted that effluent is being also tested from time 

to time from the approved laboratory and the test reports are 

sufficient to indicate that no toxic/ harmful disposal is contained 

12



in the effluent. Copy of recent Test Reports are annexed hereto 

and marked as Annexure R-8/14. 

12. That the Answering Respondent has installed the Batching 

Plant after the proper consent of local residents and Sarpanch 

of the local village, upon obtaining the NOC's. Thus, it is 

sufficient to conclude that the installed Batching plant is not 

causing any public nuisance. In fact, the Applicant is falsely 

claiming damage to the land and no proof in respect of the 

alleged damage has been produced by the Applicant. It is 

further submitted that all the necessary measures have been 

taken by the Answering Respondent while executing the Project 

and the Applicant has failed to establish any violation on the 

part of the Answering Respondent. 

13. The Applicant has earlier made various attempts before 

approaching this Hon'ble Tribunal, to stop the work at the 

Project site, and one such incident is that the Applicant had 

filed a frivolous Suit before the Court of Judicial Magistrate, 

First Class at Banihal, seeking an order of permanent injunction 

against the Answering Respondent, however the said Suit was 

dismissed as no grounds were made out by the Applicant. Copy 

of the Order dated 15.07.2022 passed by the Court of Judicial 

Magistrate, First Class, at Banihal is annexed hereto and 

marked as Annexure R-8/15. 

r),f'\YI 
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14. As already mentioned above, the Northern Railway has 

acquired the said land measuring approx. 70 canals for the 

South Portal of T-770, whereas the acquisition is totally for the 

purpose of Project work and there is no such institution by the 

name of Adnan Academy, Banihal School located in the 

acquired land area or its surroundings. It is submitted that the 

above said School is approximately 3-4 Kms. away from the 

said acquired land and the Anganwadi Centre is also not 

located in the acquired area or its near periphery. Therefore, 

the claim of Applicant regarding there being any damages to 

the pathways, streets or cultivated land is totally false and 

baseless. 

15. At the cost of repetition, it is submitted that the Answering 

Respondent has taken all the necessary measures for water 

disposal and there are no harmful chemicals used for 

construction of Tunnel T-770. Moreover, the slush is being 

properly disposed of in the approved dumping area as and 

when required. There is no pathway or public street running 

through the Northern Railway acquired land, which is totally 

meant for the purpose of Project work. 

16. That the Applicant has approached the local administration for 

his Complaint regarding discharge of waste materials coming 

from Batching Plant. The local administration visited the spot 

alongwith the representatives of Pollution Control Board and 
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17. It is further submitted that the Answering Respondent has 

established its portal area on the acquired land of Northern 

Railways, which is not in any case public land or pathway or a 

public road. Moreover, the portal area has been acquired by 

Northern Railways right since 2004, thus this is not a newly 

developed or acquired area. As there are no pathways for the 

locals of the area through this acquired land, thus the claim of 

Applicant is false and baseless. 

18. That the present Original Application is wholly misconceived, 

baseless, vexatious and scurrilous, which is unsustainable in 

the eyes of law and is liable to be dismissed out rightly. The 

Applicant has made several allegations against the Answering 

Respondent and IRCON without there being any material basis 

in support thereof. The Applicant has intentionally concealed 

material facts from this Hon'ble Tribunal with sole motive to 

malign and harass the Answering Respondent and as such the 

Original Application is liable to be dismissed with heavy costs in 

favour of the Answering Respondent. 

19. That the prayers made in the captioned Original Application is 

not maintainable in the eyes of law, and the Applicant is not 

entitled to any relief as prayed for in the Application. In view of 

the above facts, the captioned Original Application is not 

maintainable and is liable to be dismissed with heavy costs. 

PARAWISE REPLY: P'VT. 1 

9"-od~li3, ~l:) 
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1-2. That the contents of Para Nos. 1 & 2 of the Application 

describing details of Applicant and Non-Applicant are matters of 

record and need no reply. 

3. That the memorandums and representations submitted by the 

Applicant are a matter of record and merits no reply. However, 

the allegations contained therein are denied for being false and 

baseless. It is clarified that in any of the memorandums and 

representations, the Applicant has failed to make out any case of 

volition of Environmental laws, against the Answering 

Respondent or IRCON. 

REPLY TO FACTS OF THE CASE: 

1. That the contents of Para No. 1 of the Application are admitted to 

the extent the same are matters of record, rest of the contents are 

wrong, false, baseless and hence denied. It is submitted that the 

contents of the Annexure A-14 submitted by the Applicant is not 

factually correct for the reason that the Batching Plant has been 

installed by the Answering Respondent on the acquired land of 

Northern Railways for the purpose of execution of Tunnel T-770 

in USBRL Project, which is of great national importance. 

Moreover, as per the requirement, the necessary sedimentation 

tank has been installed and the out coming water from the 

batching plant is passing through the said sedimentation tank and 

being re-used hence, there is no question of there being no 
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Preliminary Objections/ Submissions may kindly be read as part 

and parcel of the present reply and the same are not repeated 

herein for the sake of brevity. 

2. That the contents of Para No. 2 of the Application are wrong, 

false, frivolous, incorrect and the same are denied. It is submitted 

that the effluent is being got tested from time to time from the 

approved laboratory and the reports are sufficient to prove that no 

toxic/ harmful disposal is contained in the effluent. The contents of 

the Preliminary Objections/ Submissions may kindly be read as· 

part and parcel of the present reply and the same are being not 

repeated herein for the sake of brevity. 

3. That the contents of Para No. 3 of the Application are wrong and 

denied. The Applica.nt is required to be put to strict proof of the 

averments made in the corresponding para under reply. It is 

wrong and denied that the Batching Plant is operating against the 

norms of Water (Prevention and Controls of Pollution) Act, 197 4. It 

is also denied that there is discharge of waste material over the 

lands of applicant, pathways or streets, which makes land unfit for 

cultivation. It is submitted at the cost of repetition that the Northern 

Railways has acquired the said land measuring approx. 70 canals 

for the South Portal of T-770, whereas the acquisition is totally for 

the purpose of Project work and there is no Adnan Academy, at 

Banihal or Alam Shah Convent School located in the acquired 

land area or its surrounding. As stated above, the said School is 

approximately 3 - 4 l\~-~:w~'f:.f~:¥.tJfr~tJ:::J~]:ss~}~ B:,~?uired land and 

qo~~ a_~ 9 
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even the Anganwadi Centre is not located in the acquired area or 

its near periphery. Therefore, the claim of Applicant regarding any 

damage to pathways and streets and cultivated land is totally false 

and baseless. The contents of the Preliminary Objections/ 

Submissions may kindly be read as part and parcel of the present 

reply and the same are being not repeated herein for the sake of 

brevity. 

4. That the contents of Para No. 4 of the Application are wrong and 

denied in toto. It is submitted that the Applicant has taken all the 

necessary measures for water disposal and there is no harmful 

chemical used for construction of Tunnel T-770. Even the slush is 

being properly disposed in the approved dumping area as and 

when required. There is no pathway or public street running 

through the Northern Railways acquired land, which is totally 

meant for the purpose of Project work. It is further submitted that 

the Annexure-7 as produced by the Applicant, i.e., an application 

addressed to Pollution Control Board, Ramban is also not 

factually correct. It is submitted that the Applicant has only raised 

false allegations against the Answering Respondent and IRCON 

without any basis or substance. The contents of the Preliminary 

Objections/ Submissions may kindly be read as part and parcel of 

the present reply also being not repeated herein for the sake of 

brevity. 

5. That the contents of Para numbered as Para No. 6 of the 

Application is false and denied in toto. It is submitted that the 
!d)t:r nrtRt.FT!:D{:.ctc'.I:E:B FV11 

.. LTI)~ 
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Applicant has approached the local administration regarding his 

complaint regarding discharge of waste materials coming from 

Batching Plant. The local administration has visited the spot 

alongwith the representatives of Pollution Control Board and have 

found no violation due to the works being carried out by 

Respondents nos. 7 & 8. Therefore, there is no substance in the 

allegations raised by the Applicant and hence, the contents of this 

para are denied in toto. 

6. That the contents of Para numbered as Para No. 7 of the 

Application is completely baseless and false and hence, denied in 

toto. As stated above, the consent has been granted by Pollution 

Control Board in favour of the Answering Respondent, after all the 

necessary site verifications and verification of records including 

NOC's acquired in this regard. Thus, there is no contravention of 

the standards. The contents of the Preliminary Objections/ 

Submissions may kindly be read as part and parcel of the present 

reply and the contents of the same are being not repeated herein 

for the sake of brevity. 

7. That the contents of Para numbered as Para No. 8 of the 

Application is denied for being false and misleading. It is 

submitted at the cost of repetition that the Answering Respondent 

has established its portal area on the acquired land of Northern 

Railways which is not in any case the public land or pathways or 

the road. Moreover, the portal area has been acquired by 

Northern Railways since th~,X~~L}Q9j,_,,~~H.~ m.~ said area is not 
t,: J .. ,-';.:··::. >~\ .. \,~· L ;,:_4,..J~:~:) JV t ~ Ls: L/, 
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newly developed or acquired area. As mentioned above, the 

Anganwadi Centre is not located in the acquired area or its near 

periphery. Thus, the allegations of the Applicant in para under 

reply is baseless and without any proof. The contents of the 

Preliminary Objections/ Submissions may kindly be read as part 

and parcel of the present reply and the same are being not 

repeated herein for the sake of brevity. 

8. That the contents of Para numbered as Para no. 9 is wholly 

misconceived, baseless and hence denied in toto. Allegations that 

the Applicant was criminally intimated and threatened are 

vehemently denied. It is submitted that in respect of the 

allegations in the Application regarding water disposal from 

Batching Plant which is allegedly discharging the chemicals, the 

Applicant has annexed a baseless and questionable lab report, 

wherein there is no evidence of the sample taken from the said 

area and no communication has been addressed to IRCON or 

Northern Railway. The Village Chaukidar, Bankoot report is wrong 

and denied in view of the facts submitted above. The contents of 

the Preliminary Objections/ Submissions may kindly be read as 

part and parcel of the present reply also being not repeated herein 

for the sake of brevity. 

9. That the contents of Para numbered as Para no. 10 & 11 are 

misconceived, baseless and hence denied in toto. The contents 

of the Preliminary Objections/ Submissions may kindly be read as 

part and parcel of th1·l}1n~nrrrf:;9:'{ ~:liTh~~fri{?.gJ~~t repeated herein 

q-a,ol~ µ -
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for the sake of brevity. 

REPLY TO GROUNDS 

1. In reply to Ground 1, it is submitted that the same is 

baseless and misconceived. It is submitted at the cost of 

repetition that the Northern Railway and I RCON have taken 

up the Project of USBRL, which is on national importance, 

since 2000 for linking of Udhampur-Srinagar-Baramulla 

Railway Line for connecting the UT of Jammu & Kashmir 

with the rest of country. Since the year 2000, several 

projects had been accomplished in this line of USBRL. All 

the necessary acquisitions, NOC's, Environmental 

Monitoring, Geological Surveys, Construction Consultation 

with DOC, Compensation for the land acquisition and 

damages, if any, have been taken care of and recorded 

properly. The Environment Protection Act 1986 has been 

followed in letter and spirit, till date. No violations affecting 

Environmental Act have been committed till date, whether it 

be by Northern Railways, IRCON or its executing agencies 

like AGE-Patel, Gammons, HCC, AFCONS, BCC, ABCI. 

Proper procedures related to Engineering, Design, Safety 

hazards, Pollution and Environment have been followed by 

all the executive agencies and are constantly being 

monitored by Northern Railways and IRCON from time to 

time. 
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2. In response to the Ground 2, the allegations therein are 

specifically denied. It is respectfully submitted that there is 

no contravention of the Rules 3 & 14 of Schedule I of the 

Environmental Protection Act. Proper procedures in the 

establishment of Batching Plants and other Environmental 

Monitoring Units have been followed and have been properly 

established after the due consent from the competent 

authorities. The captioned Application has been filed by the 

Applicant with a malafide intention to settle their personal 

score only. 

3. In response to Ground 3, it is submitted that the Applicant 

has without any basis stated that land or property has been 

affected due to the establishment of Batching Plants and 

Tunnelling works. It is submitted that for the Tunnelling 

works, all the land acquisitions and damage compensation 

had been properly recorded by the Joint Inspection of local 

administration and the cases of compensation has been 

disposed of through the local administration. Therefore, the 

ground raised by the Applicant is false and frivolous and the 

captioned Application has been filed by the Applicant with a 

malafide intention to settle their personal score only. 

4. In response to Ground 4, it is submitted that the contentions 

of the Applicant are baseless and hence denied. It is 

submitted that the matter related to the creation of huge 
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most of the dumping grounds lands have been acquired or 

leased by Northern Railways, IRCON or the executing 

agencies. Furthermore, the protection of dumping yards in 

the form of Gabion walls and stone masonry walls, drains 

had been constructed by the executing agencies in all 

dumping areas, whichever and wherever necessary as 

reported from the ground with the consent/concern of the 

local authorities. Hence, there is no basis in the ground 

raised by the Applicant and, therefore the same is denied in 

toto. Coloured photographs showing protection work done at 

dumping grounds by the Answering Respondent is annexed 

hereto and marked as Annexure R-8/16 (Colly.). 

5. In response to Ground 5, while it is denied that due to 

blasting, the house of Applicant and other habitants have 

developed cracks. However, it is clarified that the blasting 

which had been carried out by the executive agencies in the 

whole stretch of USBRL Project has been carried out by the 

competent blasters, licensed by the competent authority and 

all the blasts have been carried out as controlled blasts for 

which proper permissions have been sought from the District 

Administration from time to time. In case of reports received 

within the limits of 125 metre from the centre line of 

alignment due to the impact of blast, the matter has been 

immediately verified from the local administration and proper 
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disposal of compensation for the damages, if any, is also 

addressed accordingly. 

6. In response to Ground 6, it is respectfully submitted that 

there is no iota of truth in the allegations of the Applicant. 

However, in response to the ground raised, it is clarified that 

due to the excavation of the tunnels, the water seepage has 

been properly dewatered and no harmful chemicals are 

released, thus the Complaint filed by the Applicant is 

baseless. 

LIMITATION 

With respect to the limitation clause, it is submitted that the captioned 

Application has been filed on the basis of false and frivolous facts and 

the Applicant is playing fraud with the Hon'ble Tribunal, therefore the 

captioned Application is not maintainable at all either on facts or law. 

REPLY TO PRAYER 

The prayers made by the Applicant cannot be allowed, as the 

captioned Application is filed out of sheer malice, spite and 

vengeance against the Answering Respondent to settle his personal 

score. Hence, the Applicant is not entitled to any prayer, as made in 

the Application. 

The prayers made by the Applicant are wholly untenable and bereft of 

any reasons and hence ought to be rejected. For the foregoing 

reasons the instant Application ought to be dismissed with costs . 

. "LTD. 

qocA~~ 
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INF171ttrri~?1J(;TUR~S PVT~ 

~"~~ ----RESPONDENT No."a 

Through 

KNM & Partners Law Offices 
Vijay Nair/ Manoranjan Sharma/ Karan Rajpurohit 

Counsels for the Respondent NQ. 8 
1st Floor, The Great Eastern Centre, 

Place: J>ELrt\ 70, Nehru Place, Behind IFCI Tower 
Dated: 03\17--h-OrZ- New Delhi-110019 

Email: msharma@knm.in 

VERFICATION: 

I, Jodhraj Baid, S/o. Sh. Peer Chand Baid, authorised representative 

of the Respondent No. 8, do hereby verify that the contents of this 

reply are true to the best of my knowledge, belief and information as 

derived from the records available with the Respondent No. 8 and 

nothing material has been concealed therefrom. 

A 
Verified at New Delhi on this o~ day of December 2022. 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, AT NEW DELHI 

ORIGINAL APPLICATION NO. 706 OF 2022 

IN THE MATTER OF: 

ASGAR AHMAD NAJAR ... APPLICANT 

Versus 
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AFFIDAVIT 

I, Jodhraj Baid, S/o. Sh. Peer Chand Baid, aged about 69 years, 

authorized representative of Respondent No. 8, available at B-5 I 86, 

Safdarjung Enclave, South West, Delhi-110029, do hereby solemnly 

affirm and state as under: 

1. I say that I am the authorized representative of the Respondent 

No. 8 abovenamed, and I am duly authorized vide Board 

Resolution dated 10.11.2022 and aware of the facts of the 

instant reply based on the records of the Respondent No. 8 in its 

regular course of business and hence, competent to swear and 

affirm the instant affidavit. 

2. I have read through and understood the contents of the 

accompanying reply and state that the contents thereof have 

been drafted under my instructions and that the same are true 

and correct to the best of my knowledge and belief based on the 

by the Respondent No. 8 in its regular 
\ 

Cj-o~Ll~ ~ 
DEPONENT 

I, Jodhraj Baid, the above-named deponent, do hereby solemnly 

affirm that the contents of the above affidavit are true and correct to 

the best of my knowledge as derived from the records of the 
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Respondent No. 8, no part of it is false or incorrect and nothing 

material has been concealed therefrom. 

~ 
Verified at New Delhi on this o"b day of December 2022 . 

• r, n 
l\. oclLL~ f2---2..<" 

DEPONENT 

- 3 DEC 2022 
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ef1ec1 
ABCI INFRASTRUCTURES PVT. LTD. _____________ 

A_n_1s_o_90_01_:_20_1s_c _ert_lfi_1ed_ c_o_mp._a
_._

ny 

CIN: U45202WB1993PTC058047 

CERTIFIED TRUE COPY OF THE MINUTES OF THE 137rn MEETING OF THE BOARD OF 
DIRECTORS OF ABCI INFRASTRUCTURES PVT. LTD. HELD AT THE REGISTERED OFFICE OF 
THE COMPANY AT "KNOWLEDGE HUB", DN-23, 2ND FLOOR, SECTOR-V, SALT LAKE CITY, 
KOLKATA-700091 ON THURSDAY, IOrn NOVEMBER, 2022 AT 11.00 A.M. 

The Board was informed that the company has received a copy of Original Application bearing No. 706 
of 2022 filed by Mr. Asgar Ahmad Najar against the Ministry of Environment, Forest and Climate 
Change & Other Respondents ,including the company under Section 18 of the National Green Tribunal 
Act,2010 read with Rule 8 of National Green Tribunal ( Practice and Procedure) Rules,2011 alleging 
contravention of Section 7 of the Environment Protection Act 1986 and Rules No. 3 & 14 along with 
Schedule I of the said Act in the matter of carrying out construction work relating to running of Benching 
(Cement Concrete Usbrl Project T-77D Tunnel) activity at village Channar Bankoot, Tehsil - Banihal, 
District Ramban, Union Territory of Jammu and Kashmir. without proper waste material disposal 
mechanism and thereby emitting and spreading highly toxic chemicals causing huge damage to the nearby 
agricultural land, pathways, fruit bearing trees, cracks due to tunnel work and explosions in the house 
wall of the applicant and the inhabitants of the nearby areas. Thereafter an Order has been passed in this 
matter by the National Green,. Tribunal , Principal Bench New Delhi on 28.09.2022 inter alia directing 
respondents No. 2, 4, 7 and 8 to file their respective response/reply to the averments made in the 
application within 2 months. It has now become necessary that adequate steps be taken by the company to 
defend the above application. The matter was discussed in details and thereafter the following resolution 
was passed. 

RESOLVED THAT approval of Board of Directors be and is hereby provided to defend the Original 
Application bearing no.706 of 2022 filed before the National Green Tribunal, Principal Bench - New 
Delhi by petitioner Mr. Asgar Ahmad Najar against the Ministry of Environment, Forest and Climate 
Change &Other respondents, including the company. Under Section 18 of National Green Tribunal Act, 
2010. 

RESOLVED FURTHER THAT Shri Jodhraj Baid, Whole Time Director, be and is hereby authorized 
to take all necessary steps and actions\ as may be required from time to time to defend the above said 
Application filed against the company along_ �ith other respondents including appointment of, legal 
advisors, advocates and to sign and submit affidavits, statements, vakalatnamas and documents required 
for defending the above said matter on behalf of the company till the said legal matter is finally disposed 
off. 

FURTHER RESOLVED THAT a copy of the above said resolution be sent to such persons or 
government departments as may be required duly signed by any of the directors of the company. 

Certified to be True Copy 
For ABCI Infrastructures Pvt. Ltd. 

ABCI "'F�UCTQRES PVT. L!p. 

fzr ��c� � 
ttt!�g Directot 

Budhmal Baid 
· •· 

Chairman-cum-Managing Director 
DIN: 00462152 

Regd. Office: "Knowledge Hub", ON - 23, 2nd Floor, Sector- V, Salt Lake City, Kolkata - 700 091 

Tel.: 033 4004 4117 / 18, 4003 4736, Fax: 033 4004 4119, E-mail:kolkata@abciinfra.com,www.abciinfra.com 

ANNEXURE R-8/1
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ANNEXURE R-8/2
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,, 

J&K POLLUTION CONTROL BOARD 

Jam mu/Kashmir (www.jkspcb.nic.in) 

Consent Order 
PCB 

I. 

Consent No.:- PCB/digital/21011745600 of2021 Date:- 08/02/2021 

Consent To Establish ( NEW ) under Section 25/26 of the Water(Prevention & Control 
Pollution)Act, 1974, and under Section 21 of the Air(Prevention & Control of Pollution)Act, 1981, 
as amended is granted in favour of 

Sh. MEENU ARlF 
Mis ABCT INFRASTRUCTURES PVT LTD, Village 
Chanar, 
T77 D BANKOOT BANIHAL 
Ramban, Banihal( registered with DIC vide registration 
No: date: ) 

for a period upto FEBRUARY 2022 for GREEN category of unit as per revised classification of 
industrial sector, subject to the following terms and conditions in a time bound manner : 

The consent granted by the Board is restricted to Prevention and Control of Pollution only and shall not be 
treated as substitute of permission required under other laws of the land. 

2. The consent is granted valid for the manufacturing of the products I by-products of consented quantity as
mentioned below with capital investment of Rs.Rs. 33.45 lakhs(as per Schedule II):

3. 

! 
SNo. 

I 
Products/BY-Products Maximum Quantity Unit 

Name 

1 BATCHING PLANT 30 Cubic Meters/Hour 
(CEMENT 

CONCRETE) 

Any change I enhancement in production capacity, process, raw materials etc shall have to be intimated to the 
Board and the unit holder has to apply afresh for the same 

Compliance under Water Act : 

(a) Sewage Effluent : The unit holder has to install and maintain continuous operation of a comprehensive
treatment system as is warranted with reference to effluent quality and operate and maintain the same
continuously so as to achieve the quality of treated effluent to the following standards before disposal

(h) 

4. 

Standards of Discharge foi' Sewage Disposal:

Parameters 

. Suspended Solids 

I BOD(3 days at 27 degree 
l celsius) 

Ran e 

between 

Not to exceed 

not to exceed 

Water Consumption and Disposal : 

Cone. in m

6-9 

LOO 

30 

i. The daily quantity of water consumption shall not exceed KLD.

-�.
. \

'� .. 1. 

ii. The daily quantity of sewage effluent from the unit shall not exceed from KLD.

lj,.' . 

, :' 
.. ,�. - ... � -�.

J,\,V:n,.1.1 ,/ '· 
' , . :.,J

.,. 

--

iii. Waste water generated from the unit shall be disposed through Septic Tank, Soakage Pit or ETP as 
applicable

Compliance under Air Act : 

a. The unit holder shall comply to National Ambient Air Quality Standards as per EP Act 1986 (refer rule
3(38).
b. The unit holder shall take adequate measures to treat the emissions generated, if any, during the process and
comply to Environment Protection standards specific to Industry

The industry can apply.for Renewa/!Expa11sio11 of Consem on the sire www.jkocmms.nic.in directly 

Pagel 

ANNEXURE R-8/3 (Colly.) 
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ANNEXURE R-8/4

 

 

 

 

True Copy 

37



True Copy 

38



True Copy 

39



True Copy 

40



True Copy 

41



Ref: ABCI/IRCON/J&K/PA/T77D/202021/37 
26th February’2021 

To 
The Station House Officer 
Banihal 
Distt. Ramban, J&K – 182146 
 

Job: Construction of balance work for Tunnel T–77d (km 146.60 to 148.36 approx.) on 
the Western Side of Bichleri River on Katra – Banihal Section of USBRL Project, 
J&K. (Package T-77D-R) 

Sub:   Request to lodge an FIR against Mohd Ishaq Najar S/o. Gaffar Najar R/o Channar, 
Asgar Ahmed Najar & Manzoor Ahmed Najar Both Sons of Ghulam Najar R/o 
Channar-Bankoot. 

Ref. No: – LOA No. IRCON/J&K CELL/JAT/14/1014/K-B/T-77D-R/420/5264 dated 18.12.2019 

Dear Sir, 
Please be informed on 26th February 2021 at 09:00Am a person’s namely Mohd Ishaq Najar S/o. Gaffar 
Najar R/o Channar Bankoot, Asgar Ahmed Najar & Manzoor Ahmed Najar Both Sons of Ghulam Najar 
R/o Channar-Bankoot., had stopped all work activities of M/s ABCI at South Portal Office Site near 
Batching Plant Area. 

It is hereby informed that Mohd Ishaq Najar S/o. Gaffar Najar R/o Channar Bankoot is already engaged 
in the company under PRW as Tyre Fitter other than this a substantial amount is paid to him every month 
for fixing of Tyre Punctures.  Manzoor Ahmed Najar S/o Ghulam Najar R/o Channar Bankoot  engaged 
with the company as Driver while his brother Asgar Ahmed Najar S/o Gaffar Najar R/o Channar is also 
engaged in sub-contract works.  

Despite accommodating the above mentioned persons. They had  has several times closed the site for un 
necessary reasons. They often abuses our officers at site using un parliamentary languages shut the DG 
Sets forcibly and close all work activities. 

The above had forcibly stopped our work activities several time resulting in huge financial losses to the 
organization. 

In this regard, it is therefore requested to kindly lodge FIR against the above named persons for forcibly 
stopping the site causing the financial loss to the project of national interest. Misbehaving  and using un 
parliamentary languages against our officers. 

This is for your kind information and necessary action please. 

Yours Faithfully for ABCI Infrastructures Pvt Ltd. 

Authorized Signatory 
For ABCI Infrastructure Pvt. Ltd 
Cc:  Deputy Commissioner Ramban for information 

Senior Superintendent of Police – Ramban for Information and necessary action 
Sub Divisional Magistrate – Banihal for Information and necessary action 
Tehsildar – Banihal for Information and necessary action 
SDPO- Banihal for Information and necessary action 
CGM-Ircon 
AGM-Ircon 

ANNEXURE R-8/5
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. INf�A�lRUCTURAILY YOURS ---------------------T;-�7�7�(�D�)�T�u:n�n:e�l�P�r�oije�c;t ____ __J\_B_C_J _]
_N_F_•_l{_

J\
_S_1-'RlJCTURES PVT. LTD. g��k

o
;!·!:a

n
�hJ�K-182146 'Jcom 

E-M�il:abciinfraba nihal@gma1 

Work Order 
vveos11e : www.aocunrra.com 

Suh '011lr1h 1t,1 Nrn nc: 

J\sg:u· /\l1111cd N11.J11r 
S/0 \;J, Mol,J N"J"' 
IUO Chanar Jl,111k,�>I Tchsil D11nihal Ramlxlll 
182145 J:11n111u ""u Kashmir lndia 
PAN NO. -OAOP 

Tel No: +9J-979730-l760 

Conlac1 Person: /\sgor Ahmed Najar 

WO Date: 15-11-2021 
W.0 NO:- ABCJ/IRCO /J&KJSCrr77D//2CJ21-22/l02 
W.O.Name : Construction of Cement store and Tyre finer shop 
Sheds at South Portal & Misc. works at D7D. 

Projccl:Tunnel T77D USBRL Banibal 

Contact. Mr. Nadeem Wanj 
-=L-JBanihal 18214� Project Office:ABCI !nfrastrocture P\1. Ltd.TatUJ.Jw 

Jammu and Kashmir India 
Work Start Date: 18-03-2021 Work End Date: 30-03-2021 
WO Value: Rs.63900.00 Penalty Clause: No 

I · I h at T77D Bankoot Banihal Work Order for Conslrnetion of Cement store sheds at soul 1 pon,, c anar 

Asgar Alune<I Najar 
S/0 Gh Mohd N11j11r 
RIO hanar 13ank()ol Tchsil Banihal Ramban 

Tehsil Banihal 
Rrunban - 182145 

S.No. Description or Work Unit Qunntity Quote Rate Total Amount 

Construction o Ccmem store sheds at south portal chanar at 770 Bankoot 
Jlanrhal SFT 3727 35 130438.2 

2 PCC 1:3:6 CUM 30 2900 87000.0 

Gross Amouat 217,-138.17 
Value in Words: Rupees Sixty Three Thousand Nine Hundred Only. 

�� 
. . k · h Ii I d. · ssi·on and negotiation held with you. Based on the discussion as above, we are pleased to 1Ssue this ll·or - order to you 1l11s as re erence o our 1scu 

for tbe subject, work under the following tenns & conditjons. 
1. SCOPE OF WORK

( ('
; 

1ilial 
l_ ,'RJCE 
Your total price for the items of work with the tei1talive quantitjes given in the priced Bill of Quantities enclosed at accepted rates indicated therein for 
the subject scope of work defined in this work order. The contract will be executed on Item rate basis at accepted rates applied on the quantities given 
in the Priced Bill of Quantities. J11e rates shall remain Jinn & fixed for any variation in quantities. 
3. RATES 
a) Your rates agreed shall remain furn and fixed during the contract period and shall not be subject to any increase/escalation due to any reason
whatsoever. 
b) All quantities ofBOQ items ofT77D Package executed by Sub-Contractor will be released only after certification by Client lRCO . Deductionmade for any BOQ quantity by client IRCON will also be deducted from your RA Bills.
A. Reconciliation of Free Issue Matcrials:-

Reconciliation offVC Pipes issued By ABCI to the subcontractor will be done and statements submitted with every RA bill. failing to which payment will not be released. Jfa.ny discrepancy is found in the reconciliation resulting in losses/wastages. excess consumption etc: the san1e will be recovered from RA bills or retention money. 
Note: 
a. The Subcontractor shall take all precautions for t.l1e safety of persons and property with respect t

.
o pcrfomrnncc of this contraci and comply with the 

CC_ 
necessary safety measures as per prov1s1ons of applicable laws, ntles, regulations, and as per requirement of the Engineer In charge.

� ,,::::�---

�·-· 

��� 
Regd. Office: Room No. 4, 6th Floor, Vasundra, 217, Sarai Bose Road, Kolkata-700020 Tel: 033-40722042 Fax: 033-40722041, E-mail: kolkat @ b .. s th D Jh' H 12 Za a a unfra com

204, ou e I ouse, · rmrudpur Community Centre, Kai lash Colony, New Delhi: 110048 Tel : 011-29234131, 29232405, Fax : 011-66629606, E-mall:defhi@ab iinr. • .' 
11q,COm._�� 

ANNEXURE R-8/6 (COLLY.)
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,,b ontm

All 

:'i. 1'01 TS RELATED WITHS BCONTRACTOR 

•• 

•• 

ompanie HSE Policy.

1 · llie tools. tackles and other materials issued to you shall be returned to our store in good working condition. 

c.��;.'
�

0 9001 Certified Corn an 

T-77 (D) Tunnel Project

Bankoot, Banihal

Distt. Ramban J&K
.
- 182146

. 1 om
E-Mail:abciinfraban1hal@gma1 .c 

Website : www.abciinfra.com

2· Stnicture "all if fmmd damaged in six months time due to bad workman ship and quality. Sub-contractor would be responsible to make any deficit arising.
6. Procurement of Land, Machinery, P!lwer and ·water

1 · 111� subcontractor is solely responsible for making arrangement of lnnd, Machinery, Power and Water etc. required for the completion of the above said workat their ow11 cost. 

� 7. Escalation

re.TI
ct, 
OF 

,\pr
:e\ s
rice• 
1ES 
}£ ra' 

;oe"'
,1 q\ll
,e fo1
teco· 
.cone
,'jrnc1
ec,o'lt
:40\e·.

� \es alation would be allowed and payable in any circumstances to the subcontractor even though the quantity oftl1e \\'Ork may increase substantially. Therates agreed shall remain finn and fixed during the contrnct period and shall not to any increase/escalation due to any reason.

8. PAYMENT TERMS

l. AJty raxes as applicable shall be deducted from your bills as per statutory rules as applicable.

2. o idling charges will be paid whatsoever.

3. Quantities indicated on BOQ arc tentat·iye which may increase or decrease & only that quantity "ill be considered for payment which \\ill be
certi.fied by company's represcntatiYc.

5. Cement if any issued by ABCI will be charged@ Rs 510 per bag, which shall be recoYercd in the RA Bills.

9. OTHER TERMS

L. It shall be considered that you have quoted your price based on prevailing site conditions. No idling charges are payable under this contract.

2. 1f disputes of any kind. what so ever arises in connection with or arising out of tliis subcontract, the matter i.n dispute shall be scnled amicably

,;�"ugh offices of Project Manager of !lie Contractor, failing which the dispute shall be finally resoh·ed. in accordance with the Arbitration

1 iATERIAL 

I.Material . cgi sheets nails. wooden strtus etc will be provided by company.

vl}-A,v.) 
s-i..b contractor EiC/Authorised Sig�ty 

042 Fax · 033-40722041, E-mail : kolkata@ab iinfra.comRo,ad Office: Room No. 4, 6th Floor, Vasundra, 2fl, Sarai Bose Road, Kolkata-700020 Tel: 033-40722 · 
66629606 E- .1.d lh'@ .. 

- · 
_ .. ---· ""' �a?�?405. Fax: 011- , mai · e I abcunfra.com

_____ ___. 
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�ABCi � 
---------��r INFRASTRUCTIIRALLYY�U!lS 1 AN l!,0 0001 CftrtlllvcJ Company 
A BC I IN FRASTR UCTURES_P_V_T_._L_T_D-.-------�����-

Work Order 
Distt. Ramban J&K-18214€ 

-Mall : abcilnfrabanlhal@

Sub Contractor Nurnc: 
Mohd Shnrccf Wuni 
S/0 Shamas Uddin Wani 
RJO Baukoot Tchsil Banihal Ramban 
182145 Jnmmu and Kashmir India 
PAN NO. -ACBPW4233A 
l'AN NO. - OAACIIPW4233A1Z5 
Tel No: +91-9149879853 

WO Date: I 7-03-202 J 
W.0 N -AO I/JR ON/J&K/S {1'771)/12020 21127
W.0.Namc : Construction of Labour l lutmcnts foundation 
& Misc. works ot T77D.
Projccl'Tunncl T77D USBRL Banihal 

Contact: Mr. Nadccm Wani 

Contact Person: Mohd ShareefWani 
Projcc1 Of!itc:ABCJ Infrastructure Pvt. Ltd.Tatnihal Banihal 182145 
Jammu and Kashmir India 
Work Start Dale: 18-03-2021 Work End Date: 30-03· 
WO Value: Rs.614360 .00 Penally Clause: No 

Work Order for Construction of Site Office hulments washroom & Misc. works 01 T77D Talnihal Banihal 

To, 
Mohd ShareefWani 
S/0 Shamas Uddin Wani 
RIO Bankoot Tehsil Banihal Ramban 
Tehsil Banihal 
Ramban • 182145 , · 

S.No. Descri lion of Work nit Quan tit Quote Rate Total Amount 
l PCC 1:3:6 
2 
4 

5 

6 

Cum 
Cum 
SFT 
Cum 
Cum 

SIXTY ONE THOUSAND EIGHT HUNDRED ONLY 

62 
150 
625 
150 
100 

2900 179800 
1900 285000 
420 262500 
130 19500 

1150 115000 
Gross Amount 861800 

861800 

Dear Sir, C tJifj l � 
This has reference to our discussion and negotiation held with yoµ. Based on the discussion as above, v; are pleas� to i�t!\

.
is WOf� prtf; 

for the subject, work under the following terms & conditions. � fJ.)JV 
I. SCOPE OF WORK N � � t: 

The scope of work shall be construction of Labour hutments foundation washroom Septi� tank -/t-,M� D iha�anihal 

1 2.PRKE

� 

L� 
Your'll:,tal price for the items of work with the tentative quantities given in iced BiO of�ua'\ti�ie ed at accepte� rates indicated therein for 
the subject scope of work �elined m this work order: The contract will be execut ·�-

o�li�'.�is at accepted rates applted on the qua

�

tit' · en 
in the Priced Bill ofQuant1t1es. The rates shall remain firm & fixed for any vanat1�ntj1es. 
3.RATES

. 
� 

a) Your rates agreed shall remain firm and fixed during the contract period and shall n I be subject to any increase/escalation due to any reason
whatsoever.
b) All quantities of BOQ items ofT77D Package executed by Sub-Contractor will be released only after certification by Client IRCON. Deduction
made for any BOQ qua!]tity by client IRCON will also be deducted from your RA Bills.
4. Reconciliation of Free Issue Materials:-
Reconciliation of PVC Pipes i,ssued By ABC! to the subcontractor will be done and statements submitted with every RA bill, foiltng to whi h 
payment will not be released. If any discrepancy is found in Jhe reconciliation resulling in losses/wastages, excess consumption etc; the same will be
recovered from RA bills or retention money. 
Note: 
a. The Subcontractor shall take all precautions for the safety of persons and property with respe t to performance of this contract and comply with the 
necessary safety measures as per provisions of applicable laws, rules, regula1ions, nnd ns per requirement of the Engineer In charge.
b. The Sub Contractor shall follow all the HSE rules & regulations ns per The ompnnirs 1-k E Policy.

Subcontractor EICJAuthorlseo Slgnatury True Copy 
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@ABCi ______________ , INFRASTRUCTURALLY vouRSl 

AB CJ INFRA S TR{] CTlJR.ES�P�V;;;T::-.�L�T
;:;:
D
�.---------�AN�/S�O 9�00�1 C::'.er�llfi�ed�Co�m�pan�y-

T74R-B(N) Tunnel Project
Village Tatnihal Banihal
Distt. Ramban J&K-182146
E-Mail : abciinfrabanihal@gmail.com
Website : www.abciinfra.com

5. POINTS RELATED WITH SUBCONTRACTOR 
I. The tools, tackles and other materials issued to you shall be returned to our store in good working condition. 
2. Structere wall if found damaged in six months time due to bad workman ship and quality, Sub-contractor would be responsible to make any deficit arisini 
6. Prncurement of Land,Machinery, Power and Water 
I. The subcontractor is solely responsible for making arrangement of land, Machinery,Power and Water etc. required for the completion of the above said 
work at their own cost. 
7. Escalation 
I. No escalation would be allowed and payable in any circumstances to the subcontractor even though the quantity of the work may increase substantially. 
The rates agreed shall remain firm and fixed during the contract period and shall not to any increase/escalation due to any reason. 

8. PAYMENT TERMS 
I. Any taxes as applicable shall be deducted from your bills as per statutory rules as applicable. 
2. No idling charges will be paid whatsoever. 
3. Quantities indicated on BOQ arc tentative which may increase or decr�ase & only that quantity will be considered for payment which will be 
certified by company's representative. 
5. Cement if any issued by ABCI will be charged @Rs 480 per bag, which shall be recovered in the RA Bills. 
9. OTHER TERMS 
I. It shall be considered that you have quoted your price based on prevailing site conditions. No idling charges are payable under this contract. 
2. lfdisputes of any kinti, what so ever arises in connection with or arising out of this subcontract, the matter in dispute shall be settled amicably 
through offices of Project Manager of the Contractor, failing which the dispute shall be finally resolved, in accordance with the Arbitration 
JO. MATERIAL 
I. Material , cgi sheets nails, wooden strtus etc will be provided by company. 

subcontractor 

EIC,1 
Authorised Slgnatu 
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honnr 8an1'oot Tchs,I Bnn,hol Rnmbnn 

a.iar 

Work Order 
WO Date: 26-03-2022 

W.O NO:- AB I/IRCON/J&K/SCfT77D//2021-22/45A 

W O  Name · onstructoon of oncrete Drain at South Portal 

& Misc. works at T77D 

PrOJCCI Tunnel T770 USBRL Bamhal 

Contact: Mr Nadeem Wani 

ProJect Office:ABCI Infrastructure Pvt Ltd Tatnihal Banihal 182145 

Jammu and Kashmir India 

Work Start Date: 28-1 1-2021 Work End Date. I 0-12-2021 

WO Value: Rs.519300 Penalty Clause: No 

\\'or1' rder for onstr\lcto n of on rcte Dram at south portal chanar al T77D Bankoot Banihal 

To. 

Asg.ar hmad I a3ar 

Late Gh lohd a3ar 

R.O hanar Banl.oot Tchsil Ban,hal Ramban 

Teh ,I Ban1hal 

Ramban - I '.!145 

.No. Description of Work 

Eanh"ork Excavation for drain work 

Construcuon of Concrete Drain M 20 grade at south portal chanar at T77D 

Bankoot Bamhal Length of Drain 116 mtr. 

Unit Quantity Quote Rate 

Cum 220 140 

Cum 110 4100 451000.0 

Dry Masonry Cum 30 
1250 37500 0 

Gross mount 

alue in \Vords: Rupees Five Lakhs ninteen Thousand three llundred Only. 

Dear Str, 

This has reference to our discussion and negotiation held with you. Based on the discussion as above, we are pleased io issue thi work order to you 

for the subject, work under the following tem1s & conditions. 

I. OPE OF WORK

The scope of work shall be Construction of Concrete Drain at south portal near cut & Cover & lisc. works at T77D Bankoot Banihal 

2. PRI E 

519.300. 

Your total price for the items of work with the tentative quantities given in the priced Oill of Quantities enclosed at accept d rate indicated therein for 

the subJect scope of work defined in this work order. 111c contract will be executed on Item rate ba is at accepted rates applied on the quantttt · gnen 

in the Priced Bill ofQuanuues. 111e rates shall remain firm & fixed fir any variation in quantities. 
3. RATE

a) Your rates agreed shall rema111 firm and fixed during the contract period and shall nol be subject to any increase/es alation due to an) rea·on
whatsoever.
b) All quantities of 130Q item& of'! 771) Package exe 11ted by Sub-C'ontrnctor will be released onl after ertification b h nt IR' '. Deduction
made for any B Q quantity by hent IR O will also be deducted f1om our RA Bills.
4. Rccon iliation of Free Issue Matcrials:-

Reconciliation of PV Pipes issued By Af3 I to the s11bco11tracto1 will be done and statem ·nts s11b11111ted wtth e\et R bill, failing to\\ hich
payment will not be released. If any discrepancy ,s found 111 the rcco11c1l11111on resullmg m lo\scs/wastages, e�cess consumptt n 't ; the same will be
recovered from RA bills or retention money. 
Note: 

a. TI1e Subcontractor shall take all precautions for the safety of persons anti prope1 t \ uh re ·pc ·t to perfonnan e of this contract and comply with the
necessary safety measures as per provisions ofa1 plicablc laws, rules, regulations, and asp r rcqu1remenl of the Engineer In charge.
b. The Sub ontractor shall follow all the I-ISE rules & regulati ns as per The 01npanh:s 1-1 - Polic .
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5. POINT RELATED WITH SUBCO TRACTOR

I .  The tools, tackles and 01her ma1erials issued to you shall be returned to our store in good working condition. 

2. Structure wall if found damaged in six months time due to bad workman ship and quality, Sub-contractor would be responsible to make any deficit arising.

6. Procurement of Land, Machinery, Power and Water

I .  The subcontrnc1or is solely responsible for making arrangement of land, Machinery, Power and Water etc. required for the completion of the above said work 
at their own cost. 

7. Escalation

I. o escalation would be allowed and payable in any circumslances to the subcontractor even 1hough the quantity of the work may increase substantially. The 
rates agreed shall remain finn and fixed during the contract period and shall not to any increase/escalation due to any reason.

8. PA YME T TERMS

I. Any taxes as applicable shall be deducted from your bills as per siatutory rules as applicable.

2. o idling charges will be paid whatsoever.

3. Quantities indicated on BOQ are tentative which may increase or decrease & only that quantity will be considered fi r payment which will be

certified by company's representative. 

5. Cement if any issued by ABC! will be charged @ Rs 510 per bag, which shall be recovered in the RA Bills.

9. OTHER TERMS

I .  It shall be considered that you have quoted your price based on prevailing site conditions. o idling charges are payable under this contra t. 

2. If disputes of any kind, what so ever arises in connection with or arising out of 1his subcontract, the matter in dispute hall be ettled amicabl)

through offices of Project Manager of the Contractor, failing whi h the dispute shall be finally resolved, in accordance with the rbitration 
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_A.BC_f
; INFRASTRUCTURA�YYOURS ----

----------------
AN :�o !WO� Cenified Company 

ABCI INFRASTRUCT1JRES PVT. LTD. T74R-B(N) Tunnel Prc;ect 

Village Tatnihal Ban:hal 

Distt Ramban J&K-182146 

E-Mail : abciinfrabanihal@gmail.com 

Website : www.abciinfra.com 

Re/: AB CI/IR COJ\'IJ & KIT77D/SC/202 J-22/25 

Date: 08-03-2021 

To, 
Asgar Ahmad Najar 
S/0 Ghulam Moh::imm::id Najar 
Bankoot 
Banihal, J&K 
PAN NO. -BABPN0397P 

Suh: - \Vork Order for Hiring of'f ATA SUMO No. JKJ9-0024

Dear Sir, 
This is to reference to our discussion with you regarding hiring of your vehicle, as mentioned above. 

We herewith place our order with the following Terms & Conditions: 

1. The vehicle shall be on hire basis with effect from 08.03.2021 for the period of 23 days which can
be extended upon mutual agreement

2. The mutually agreed hire charges will be paid be us @ Rs. �0/- (Rupees Thirty Thousand Only)
per month.

3. The duration of work order is up to 3Jst March 2021, \vhich will be further extended based on our
requirement. � 

4. Vehicle should be made available round the clock as required by the company for the purpose of the
company work inside as well as outside the tunnel; indoor or outdoor duties, emergency services etc.
your driver and_ vehjcle should be made available as per P&A department.

�r Ti,e l�i;·e· ci1a-;g.es a;�· i�1ci.usive of n��i�t�n�,��' �ep�ir, .lubricants and any other �ii, filters etc. 
6. The hire charges are inclusive of the Driver for One Shift OnJy.
7. For maintenance, the vchic::le will be released only two days during the month should b sought

pennission from P&A department before leaving the site.
8. In case of breakdown of the above vehicle, you will arrange replacement for v hi ,l imm diately

without any extra chargers to us, in case of failure company will arrang th v hi l from the market
and the amount will be deducted from the current month bill.

9. · The Salary of driver, maintenance and all other repair of amp r ar und r O\Vner scope.
10. You will be bound by all the provisions of Motor Vchicl Act and pr va.iling rules and regulation of

the Central/State Government made for this purpo e an I tim ly statutory compliances will be
fulfilled by you. Copies of all new/renew document will be submitted to P&A Dept. Any lapses in
this regard can Lead to the tennination of the contract. All prevailing taxes, insurance etc. for the
vehic

)/
pplicable and paid by you. 

� 
Regd. Office : om o. 4, 6th Floor, Vasundra, w. Sarai Bose Road, Kolkala· 700020 Tel : 033-40722042 Fax: 033-40722041, E-mail : �olkala@a�ciinfra com 

e,12, Zarmrudpur Community Centre, Kailash Colony, New Delhi:110048 Tel: 011-29234131, 29232405, Fax: 011-66629606, E-mai!:dclhi@abciir.fra.com
---
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ABCI INFRASTRUCTURES PVT. LTD. 

A ISO S001 Cer'.if,eC Cor'lp. , 

T74R-B( ) Tunnel Project 

Vil!age Tatnihal Banihal 

Distt Ramban J&K-182 46 

E- v1ail : abcijnfrabanihal@gmai:.com

Website : VNN1.abciinfra.corr.

11. You are required to provide the vehicle in good condition. D1iver will be experienced, health: and
having valid driving license.

12. Company shall not be responsible for any accidents or damages to the vehicle and the driver and the
owner shall be solely responsible for upkeep and maintenance of the vehjcJe, medical expenses and
compensation etc.

13. You will submit the bill on first day of the subsequent month along with original certified log shee
at our Mechanical office. The same will be paid after 10 days of submission and erification of the
bill and after deducting TDS/ Service tax as applicable from time to time.

14. You will be provided Diesel free of Cost from company@ 08 KM 11:-rR. Extra diesel consumption
if any for the Km 's run per month will be deducted from your bill.

15. This agreement /contract can be terminated by giving 5 days' notice from either side.
16. The vehicle shall ply for duty of ABCI only. Any duty without permission of ABCI \,ill be illegal
17. Vehicle shall ply as per instruction of Mechanical Personnel, norrunated for this purpose and your

driver will strictly adhere the same.
18. If driver indulge in any theft case, misbehaving or other criminal acti ity, Company has rimt ro

terminate from immediate effect.
19. For any dispute, final discretion will be of the Project Manager, T-77D.

You are requested to sign one copy of this work order as token of acceptance and return th am to us.

( (\f Thank you,

·Yoursjaithfully,: · ·· · 

2� � ', 

Fyz�at 
Project Manager. 

pted By 
gar Ahmad Tajar 
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ANNEXURE R-8/7 (COLLY.)
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� 11661 
����������-11Nfl1AftJNUCJU,�LUYOUR�������������������-A-N_IB_0_0_00_1_•_rl_ln_�'-I -

ru�,q�,n�ny�� 

ABCI INFRASTl{UCTURES PVT. LTD.

lfrf No: - J\ B '1/1 l{CON/.J&K/CA/T77D/202J-22/268 
June 27'" 2022 

To, 

Cf;M IR ON lnkrnational Ltd. 
USBRL Projt.•t.·I, 

Viii. Krawah, Posl Banihal, 
l>isl. lbmh:111, .l&.\:i K-182146

T74R-B(N) Tunnel Projoc;t 

Village T tnihal Banlhal 

Oistl. R mban J&K-182146 

-Mail : abciinfrabanlhal@gmnil.co,n

Website : www.abclinfra.com 

Consh'uction of Balance work for Tunnel T-77D (km 146.60 to 148.36 Approx.) on the 
Western side of Bichelari River on Katra- Banihal Section of USBRL Project, J&K 
(Package T-77D-R) 

Ref. No LOA No. IRCON/J&K CELL/JAT/14/1014/K-B/T-770-R/420 dated 05.07.2019 

Sub: llindrance in construction of Tunnel T-770 South Portal Bankoot Banihal 

Sir, 

Please be informed that two local villagers of Chanar Bankoot namely Mohd Asgar Najar 
and Manzoor Ahmed Najar resident of Chanar Bankoot have closed the dewatering of Tunnel T-
770 South portal from morning. They are habitual of creating hindrance in completion of the 
prestigious project. It is their daily routine to hamper our site for hours. They are making 
unnecessary demands by blackmailing the company. Their two brothers are already employed in 
the company as Driver and Batching Plant Operator. Furthermore one Tata Sumo is also hired by 
ABCI infrastructures which also belong to them. We are working under the most critical geological 
condition where stopping of Dewatering may lead to any mishap/Accident. They have several 
times misbehaved with our senior staff and IR CON representatives as well. 

Therefore you arc humbly requested to intervene in the matter and take immediate strict action 
against the miscreants so that the working of prestigious site shall not suffer anymore. 

lure Pvt. Ltd. 

ANNEXURE R-8/8
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ANNEXURE R-8/9
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//TYPED COPY// 

In the Court of Munsiff Banihal 

Present: Saloni 

(No: 00267) 

File No.        Date of Institution           Date of Decision  

IN THE CASE 

 ABC INFRASTRUCTURE PVT. LTD. (Railway Project at Village 

Tatnihal-Banihal) through Manager Sajad Arif S/O. Hakim Abdul Rashid 

R/O: Anantnag A/P: Tatnihal Tehsil Banihal District Ramban. 

(Applicant/Plaintiff) 

V/S 

1. Asgar Ahmed Najar 

2. Manzoor Ahmed Najar 

Both of sons of Ghulam Mohd. Najar 

Both residents of Chanard Bankoot Tehsil Banihal District Ramban. 

 

(Non-Applicants/Defendants) 

In the matter of: Suit for Permanent Prohibitory Injunction. 

AND 

In the matter of: Application for grant of temporary injunction in-terms of 

order 39 Rule 1 & 2 of CPC. 

Vaseem Wani, Advocate for the Plaintiff. 

 

 

 

 

True Copy 

64



 

O R D E R 

In the Instant Suit for Permanent Prohibitory Injunction has been presented 

before this Court by the Plaintiff. It is stated that the Plaintiff is employee 

Admin. Manager T-77D, National Mega Railway Project, which strategic 

importance to the country, the work of the project is time bound. That the 

work of the project is being executed in the land acquired by northern 

railway. That number of times the defendants stopped the construction site 

of the plaintiff, due to which huge loss has been occurred to the plaintiffs 

company and due to the stoppage of the work the plaintiffs company has 

suffered Rupees seven lacs of loss per day. That the defendants are using 

un-parliamentary language in violent manners and instigating the public to 

damage the property of the company and (Illegible) injury to the officials 

and workers at the construction site. That due to unauthorized activities of 

the defendants, the terror has been created in the premises as well as in the 

residential campus of workers and staff. That the plaintiff and other 

authorized persons tried their best, but defendants are hell bend upon the 

cause an irreparable loss to national project. That the plaintiff has presented 

prima facie case which will in all probability (Illegible) in trial balance of 

convenience is also in favour of the plaintiff. That if the Hon’ble Court 

may not restrain the defendants from their unauthorized act of interference 

an irreparable loss may occur to the plaintiff which cannot be compensated 
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later on by any means. That the Cause of action has occurred to the plaintiff 

on 20th day of March 2022, when the defendants started interfering in the 

construction site, the plaintiff and other workers tried their best to stop the 

defendants from making injury to the plaintiff project, but the defendant 

are hell bent to cause serious prejudice to legitimate interests of the 

plaintiff.  

 

Alongwith the main suit, the plaintiff have also filed an application under 

Order 39r 1, 2 CPC, duly supported with an affidavit. The applicant has 

sought interim relief of temporary injunction and dispensation of prior 

notice provide under Order 39, Rule 3 CPC. 

 

Heard the counsel for the applicant, it is stated in the application that the 

applicant has a prima facie case, balance, of convenience also lies in favour 

of the applicant and if the relief as is prayed for is not granted at this stage, 

the applicant would suffer irreparable loss, which cannot be compensated 

later on by any means.  

Having considered the above, I find that the applicant have the prima-facie 

case on the basis of their pleading read in the light annexure with the plaint, 

giving rise to a question for adjudication of this court, balance of 

convenience prima-facially seems to be in favour of granting the relief and  
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if the relief which the applicant request for is not granted, the applicant will 

suffer irreparable loss.  

In this back drop considering that the suit is of emergent in nature and that 

if the relief not granted to the applicant at this stage, the suit would become 

infructuous, therefore application under O39, R3 CPC is allowed and 

requirement of prior notice is dispend with.  

 

Issue notice to the other side for filing of the objections. In the mean time, 

the non-applicants are restrained from interfering, trespassing in the 

construction of Railway Tunnel, situated at T-77D, (Chanard) Bankoot 

Tehsil Banihal District Ramban, till the final disposal of main suit.  

 

The other side is at liberty to approach before this court for modification, 

cancellation and alteration ever before the next date of hearing. Put up on 

23.7.2022 

SD/- 

Announced:                 Munsiff Banihal 

 

Copy of order forwarded to Nazir Tamilat Munsiff Court Banihal for 

Compliance. 

SD/- 

29/6/22 
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• 

RcfN 1) o: -A >CIIIRCON/,J&J(!CAfl'77D/2021-22/278July 08'h 2022 

To, 
CGM IR.CON International Ltcl.USDRL Project 
VilJ. l(rawah, P�st Banihal, Dist. Rarnban, J&K-182146

AN l:JO 11001 C•rllfi•tl Comp•n'( 
• 

, 4 R-B (N) Tunnel Pro1cct
USfifU, 

1-7 'h I 0·1slt Rarnban J&K. 182146
1. 'h I Bani a 

Vllla[JO arn a ' '
. I Website: www.abciinfra.com 

E-111 all: abcllnfrab anlhal@g ma 11.com 

Project : Construction of Balance work for Tunnel T-77D (km 146.60 to 148,36 Appro_x.)/;l�
Western side of Dichelari River on Katra- Banihal Section of USBRL Pro Jee ' 
(Package T-770-R) 

Ref. No LOA No. IRCON/J&K CELL/JAT/14/1014/K-B/T-770-R/420 dated 05.07.2019

Sub: Fotcib!e Closm·e of Batching Plant & Stoppage ofDewatering by two miscreant namely 

l\fanzoor Ahmed Najar and Asgar Ahmed Najar of Chanar Bankoot 

Sir, 

l'/1-;1� · he informed that Two Brothers namely Manzoor Ahmed Najar and Asgar Ahmed
N.1j:1r of Chanar has forcibly closed the Batching Plant and dewatering at South Portal. He
Ji.is scvl'ral times stopped the w�rk of South Portal and is habitual of closing the work.

'fhe water level is increasing inside the tunnel due to accumulation of water which can
lcsult any mishap inside the tunnel. 

on dated 29.06.2022, we have approached to Munsiff Court Banihal for grant of temporary

jpjunction (Court Order enclosed) but on dated 08.07.2022 the miscreant again

�pproached to site and forcibly closed our batching and stopped the dewatering which may

1ead damage to tunnel. Besides the working site of South portal is idle from morning due to

accumulation of water inside the tunnel.

ffice: 
4nowledge Hub", DN·23, 2nd Floor, Sector-V,

_ 
Salt Lake, Kolkata - 7:0091 Tel: +�1-33·40044117/18, Fax: +91-33-40044119, Email: kQ

.,· House 12 Zarmrudpur Community Center, Kailash Colony, Nr.w Or.lhv. 110048 Tel. 011·29234131, 29232405, Fax: 011·66629606 E· 
1th oel1• 

' ' 
• 

ANNEXURE R-8/10
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INDIA NON JUDICIAL 

Governm_e_nt�f Jamm_u and _Kashmir 

Certificate No. 

Certificate Issued Date 

Account Reference 

Unique Doc. Reference 

Purchased by 

Description of Document 

Property Description 

Consideration Price (Rs.) 

First Party 

Second Party 

Stamp Duty Paid By 

Stamp Duty Amount(Rs.) 

e-Stamp

IN-JK12520702099244T. 

06-Jul-2021 11 :55 AM

NONACC (BK)/ jkjnkbk02/ BANIHAU JK-RB

SUBIN-JKJKJNKBK0224052468753112T

ABCI INFRASTRUCTURE PVT LTD

Article 4 Affidavit

BATCHING PLANT NOC

(Zero) 
ABCI INFRASTRUCTURE PVT LTD 

NA 

ABCI INFRASTRUCTURE PVT LTD 
10 
(Ten only) 

_ •••••••.•••••••••.•••••••••••••.•••••••..• -- .Please write or type below this line ••••..••••••.•.••••••••••••..•••.•••••..•.•••

0002527264 

Statutory Alert: 
1 The authent,�ily of this Stam/' ci,r11ficale should b" v1,nfi1:d al 'www sh,·ile , • 

. 4.ny d,scrop�nc-,, In the dela, son this Cort1f1catc and as availabl<J 011 th� 1��t�\f/;"���1
1
1 
\'!"9 '' Slarno Mobile App ol Sto,:k Hci111ng 

2 Ti1€ onus of Ll1eck1ng the leg1tlmacy ,s on the users of the c, h(1cale 
o pµ re�uers ,t l<wailtJ 

UJ!..!..,;_;:_,..,,!!J:.il��:_
3 
_

in
_
c
_
ase ot any discrepancy please 1nfom1 the CompE:li!III Aulhontt 

ANNEXURE R-8/11 (Colly.)
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uatect: J:J I"'] ,--· · 
.J 

Subject: No Objection for Operating Temporary Batching Plant at Village Chanar 
Bankoot during Day and Night Shifts. 

Dear Sir, 

Please be informed that we the local residents of Village Chanar Bankoot are having No­

Objection for operating of temporary Batching Plant (Day /Night Shifts) at Our

VillageChanar Bankoot by M/S ABCI Infrastructures Pvt. Ltd. installed in the acquired

land of IRCON/NR. 

Name: SfNthrA �r N�� 
Parantage: �!Ao{ }c��tt-v\ VV � 
R/0:ChanarBankoot 
Signature: QR� 

Name: A,S�tt�, � N��\ 
Parantage: l\""'-� M, N":lq�, 
R/0:ChanarBankoot 
Signature: � 

Name: lf1v}b Nty ��
Parantage: {;,MW:f GfCM., � qJL
R/0:ChanarBankoot 
Signature: � � �"{_, 

Name: {';). � 
Parantage: fH> Cly<. 
R/0:ChanarBankool: 
Signature: �' 

Name: � UJ �� Name: 
Parantage: J1'1r).kd frt/1lah � Parantage: .S �-����� 
R/0: Chanar Bankoot R/0: Chanar Bankoot 'M ct�i l'-DA.n::v»

Signature: Signature: ,6c}o �� 

Name:. 'fr) � t))M.AAJ Name: fV).. �� • � 
Parantage: (\� '€-{rJ_ vm> Parantage: k,h_ GtJ·\OJ'V\\ � 0 0 
R/0:ChanarBankoo\ R/0:ChanarBankoot � Signature: �\A)tM,1' Signature: w 
Name: Nq )Vi 1,-i� ��tJq. Name: M. • �4 · tJ�q_�. 
Parantage: /vii v4.o/ f"j� N'atf arantage: fl\• £'� NCl'o1 R(O: Chanar B

1

a
-�

kr ;2_ R/0: Chanar Bankoot. J ' . 

Signature: 
�

Signature: ) � � 
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I 

Subject: No Obje tion for Operating T ·mporary Batching Plant at Village Chan;;ir 
Bankool during Uay and Night hift . 

Dear ir,

Plea e b inform 'd Lhat w • h • J ·al r •sid 'nls of Village Chanar Bankoot arc having No­
Objection i r op rating of temp r ry Batching Plant (J y /Night Shifts) at Our 
ViJ!ageChanar Bank t by M/S J\BCJ Infra tru tur s Pvt. Ltd. installed in the acquired 
land of JRCON/NR 

Name: ·M{�, -Parantage: �\hLr� �� Yv'V\ 1 �. 

R/0:ChanarBankoot 
Signature: i� 

Name: '<f<\ � "z_dl''- fie, �� Q\(,
Parantage: Gi_wOlfvl. 

�
· N� �� 

R/0:ChanarBankoot 
Signa ru .re: 

Name: �, �'f-rv\�c\ \.l<l,._\°'�
Parantage: (hul..�, t'\.., N�c... \. 
R/0: Chanar Bankoot 
Signature: 

Name: £\.i�'L. · f\n.'Y'f\d t\C>'o,'(
....... 

Parantage: M. �"lO.rv\A fJ �CA.�· 

R/0:ChanarBankoot 

R/0:ChanarBankoot, 
Signature: � 

Name: OU M,, M)ctM-,1 
Parantage: Mcn�d 1s oeJ w,»J R/0: Chanar Bankoot 

j Sig. iature: M ,. J rl kk7-
I 'LP"� -

Name: (Q l �� !:. fHw-'.� vJ&»J
Parantage: fi� f2r.vi� W� 
R/0: Chanar Bankoot 
Signature: 

� 
Name: Pf{ci3> MO<./M 
Parantage: � � flJi. � Nctj a.A..
R/0:ChanarBankoot 

Signature: Signature: �< 

Name: N ISCl,A. � LAJltMA 
Parantage: � twltwvi [)cdJ7f w� 
R/0:ChanarBankoo� 
Signature: ,�

' 

Name: A 'Y1,1l,A tµu1-\.-4( /Yil"-

Parantage: & et.,lt tU t4 h H,�J fn l\
R/0: Chanar BankJ°Jit

, -. 
� 

Signature: �

�Halqa 
�nk-0ot 

6 
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.... District Pollution Control tloarct Kamoan 

'_ F }LS Cr= !Hf-- C,H1EF J,1eJ'>[Cr1l CFF.JCE� KfqJV1MN

,�_, u,1c)Rb1J J 1!)31 � Cl}e,0 c; -c'1-->-e)-C

(c --.-.-c a �clJ [,1 HI 'qi vv!-{ -Jo Jh "- f; { cc.J:_ 1
1 7 e__) l c_?> } 

- c_�Y �V\f he.{ �J-l\ -.th_t_ yeYr'l.D-Yk-s , /,<__j\Jl, 
-.t+i e,� f) "'�,,u.t.-- �"':.-ob4 Jl.-,e al.eve. �iJ ,:,,..,hJcd 

J-1--,: f-A->citfo,1 v,, Je,.- ,,J t lb <fh f '- 'J}M · 
1 

cxiru: 
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OFFICE OF THE RANGE OFFICER FOREST RANGE BANI HAL 

TO 

THE DIVISIONAL FOREST OFFICER 

FOREST DIVISION RAMBAN 

NO:-

,.t-
\t 

... ·�� ..... 

,-·:> \.
;v

;; lJ. ; . � !). 

,· ..
... 

;� ,., \ ,;,)>\ ,_ �I'· ...., 0 \.'-'·· -,-.'>··· -. o� 

, .. v_ ... � ".>�,;-, tl -r 
,. I 

./' 
., '' ··�'1·1· ,.�;. .. /�· 

SUB:- Installation of Batching plant at Chanar Bankoot for T-770 Tunnel Project.
R/sir 

In Compliance to your office No. RFD/1954-55 Dated 08/09/2020.wherein undersigned 
was directed to verify the spot & furnish report regarding subject cited above, which is here as 
under, 

The U/sd along with the B O Banihal inspected the spot and after proper assessment 
and spot verification, it was observed that the Proposed site is located at a distance of 2.5 Kms 
away from the demarcated forest and falls under kh.no 537,536,535 in private land and the 
same land is dully attested by the Revenue authorities .there is no apprehension of any loss to 
the adjoining forest as the Batching plant is located at a distance of 2.5 Kms away from the 
demarcated forest. The Geo coordinates of the demarcated forest boundary and the proposed 
site (private land)are also mentioned in the report. 

The GPS reading of the spot in co.41/bnl as under. 

1. Geo coordinates of nearest demarcated forest in co.41/bnl

N 33°25'11" 

E 75°11'43" 

2. Geo coordinates of proposed site of installation of Batching plant at Chanar Bankoot.

(1) N 33.416704 (2) N 33.416695

E 75.199815 E 75.199749 

·; 

As such it is requested and recommended that NOC for installation of temporary Batching plant may be 
issued in favor of the contractor/firm for the completion of allotted works please. The photographic 
evidences of the site and the nearest demarcated forest along .... wit? lati�ude and longitude is also 
enclosed for reference. N O R r; C j O 1 'fS �.:. ... CJ 9--- I/ - �,)-:<)

O O f3 ()IYI} �oJ 1 /2eftJJ..vn�d / ·'Y> O'Y' ,�OL( lN11i,,
" . tJ- () 1� �Ulihd.

d 1rr('Ul � -}::o S IJvV(M rf I f/\.t rn fJrmc f>} 
_ 

cer (T) 

�f 5t Ge.o��cda o-J -/J;ie 'Y&/'IV, f Jj-4eot: · falll Rlngl lanlbal

Oft-4o f� rrv/vr<rvtali(NI h)i;, fo be s/.U:ml, aJ, r � �� 
*' p�cff'M� oJ.>t� {')J(�f!£kct · �!irlfl31_ �
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QFFfCE OF THE ZONAL EDUCATION OFFICER BANIHAL

To 

The Project Manager, 
ABCI Infrastructure PVT LTD 
Banihal. 

Sub NOC regarding setting up of Batching Plant at Bankoot village Bankoot 

Tehsil Banihal. 
Reference: CEO Ramban's Letter No.CEO/R/22/27071-73 dated 07 02.2022 

With reference to the subject cited above. In this connection I have to say that I 
have personally visited the proposed site and found that no school of Education Zone 
Banihal is situated near the proposed site for the setting up of Batching Plant a 
Bankoot for T-770 for the construction of National Project (Railway) However the 
Project Manager of ABCI is advised to set up the machinery in such a way that 
environmental pollution shall not affect any school of Cluster Bankoot which are 

located at least 1.5 Kms from the proposed site. 

Bani ha I. 

No: ZEO/BNL/21/ J?Jl/4� �f' 

Dated: 07.03.2022 

Copy to the:-

,. Chief Education Officer, Ramban for favour of information. 

2. Stock file for record.
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:;J, 

�i.!<lil"i �-ro-ra � ,2l,filll!f,J 
(1lfffi "fllf,ff .r,r \Flifi'Ti} rf J:9!1° 

II

IRCON INTERNATIONAL LIMITED 
(A GOlff. OFlfJD!A VNDERTAKJUG} 

An tntognrtcd Enalnc1uin9 and Con:itrui:tfon CompIJny 

Banlhal Office : J3mmu Office : 
USSRL Project, 
Vi!I-Krawah, Post-Banihal, 
OisH:..R::imb.an. JS.K-1821.!S 
Tete Fax: 01998·255708 

No.: IRCONJCGM/CMLJ8NU 7'S J 

Toe Supcrin!ondont of Po!ice, 
Office of lhe SP-Ramban, 
Dfsfrii;I Police Offico, 
Rnmb;.i.n. Olstt. Rumban 

Emni!: §;!Ql'i:lIDhnn@:ikpoUl':f!.9ov.1n 

USBRL ProJectOftTce 
• Satyam Complex, Marblo Ma11«;i 

Jnmmu-160011. 
Tel: 0191-2484842, fax: 0191-2484612 

Sub: Hlndrnru:e In execution of works by locnl vilk1gers at BilnITTal-Arplnchala. Section of UdhampUf• 
Srinagar-BaramUlCa new BG Rat! Unk Prefect (USBRL ProJeci). 
Con-stnn:tion of balance work for Tunnal T-770 (Km 146.60 to 148.36 Approx.) on tne wesiem side of 
Bk:hclttri Riveron Ka!rn·B,:mfhal Sei:::licn of USBRL Project, JS.K (Package T-770,,R}. 

Reg.: 

Ref.: Mis ABC:I Leller No..: ABCI/JRCON!J&.KICiyn7012021-22/260, Doted: 27.06.2022. 

Apropos to U1e subject m::im:ir, lhe be!O\V listed persons resident of Chan!lt Bankoot vilfage have stopped Iha vm,k by 
crea!i'ng hlm:l'ran:e :.ind not al!ovn:d 1110 monpower & machinery lnt1lde the 1unnc.l: � 

s. 
No. ,. 
2. 

"""" 
N:1Jnr • -

/ '"''" "'"" 
IJ!.anzecrAhm�d 
NnJnt 

I 

P;m:ml V!l!-19e Nc;'I.IDSI Po�ee ""'' Cl,-
Cllttnar Polito Stit!On 
Bo.m=:1 �mtl,31 

c11.im1r Pcli:e S\nlitm 
6:i.nkcct a,mihal 

Wcr'I.Alfce!e.(j �=ms, 

SmllW F'rl!:Senl Incident:,; 
On2.7.06..22!.lnum 1'1!/s.ABCt v:da H1t:.crd;.ted 
morning Ulc::ie. trnve Z7.0G.22, �, tmi:;l�. have 
cma!ed hlndra= und e:qil.iinad lhe mhbelmiour 
'iloppl!d.UIO d�ng dcim by Ums.a m�-
vro1i1:intT-770Seulh NajarbmUl�r.:i. 
Portal. -Eutl!ar a!:!le mi!bcvloorand 
Tony am hubllual cf hlndr.lnec by ll'le$a lot:.!! 
1;;tea_tJ.nn hlndrarn:.a :il vlll:lgcts was rep<:Ulcd 11IdnU1is 
thll!. prc:dfglot.t:l Na!.icnol cme:e lc!tero NO.: 553 
pre� dt.1015122 & No.;562 

l!t.1�.522 

Tl1e mailer under reference regarding hlndrance in lhe works being cxe:euted at sllo, IRCON roq,ucst ta tnks 
app1opria!a sleps for protection by kind ln!enienlion of your good offices. 

Foran onhcha\fof 
IRCON INTER :TIONAL LIMITED 

Enc:1.; As abo11e-To1a1: 02 pages. 
�1Y 

(SANGRAH MAURYA) 
Chief General Manager/BafUhnl 

Copy to: 
1. 
2. 
3. 
4. 

5. 
6. 

secretary lo CAOIC/USBRL, Northern Railway- for kind lnfom,alian of CAOfClUSBRl please. 
Chief EngincerlNorth!USBRL, Northern Railvray-for kind Information please. 
&:ocullvc Dircelor/J&K, IRCON-Jammu-for Mnd info:mation please. 
OtNRamban -for kind information p[easa. 
SOPO/Ban!haf. for kind Ulformatlon ploa:.e. 
GMrf-TIQ.. IRCON/Banihnl- for information please. 

� �. -m-4 �,"ta.�.�� - 11oot1. mm 
Rdgd Office'· C-4 1)1.,triet Centro, So1kot, NawDelh1·110017, INOtA 

Tat.: +9i.11.2.!Js6ssso: Fax: +91·11·2SU54ooo, 2ss2.2ooa 
e-mn!I: !nfa@ln:on.Ql'U, \Vab.: wwwJrcon,oro 

CIN • l.4!i203DL1076GOlllQ8171 

ANNEXURE R-8/12 (Colly.)
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//TYPED COPY// 

IRCON INTERNATIONAL LIMITED 

(A GOVT. OF INDIA UNDERTAKING) 

An Integrated Engineering and Construction Company 

 

Banihal Office: 

USBRL Project, 

Vill-Krawah, Post-Banihal, 

Distt-Ramban, J&K-182148 

Tele Fax: 01998-255708 

Jammu Office: 

USBRL Project Office 

Satyam Complex, Marble Market, 

Jammu-180011 

Tel: 0191-2484842,  

Fax: 0191-2484812 

 

No.: IRCON/CGM/CIVIL/BNL/751           Date: 28.08.2022 

The Superintendent of Police, 

Office of the SP-Ramban, 

District Police Office, 

Ramnban. Distt. Ramban 

Email: sspramban@jkpolice.gov.in 

 

Sub: Hindrance in execution of works by local villagers Banihal -

Arpinchala Section of Udhampur-Srinagar-Baramulla new BG Roll 

Link Project (USBRL Project). 
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Reg.: Construction of balance work of Tunnel T-77D (Km 146.60 to 

148.36 Approx.) on the western side of Bichelari River on Katra-

Banihal Section USBRL Project, J&K (Package T-77D-R). 

Ref.:  M/s. ABCI letter No.: ABCI/IRCON/J&K/CA/T77D/2021-22/268, 

Dated: 27.08.2022. 

 

Apropos to the subject matter, the below listed persons residential of 

Chanar Bankoot village have stopped the work by creating hindrance and 

not allowed the manpower & machinery inside the tunnel:- 

S. 

No. 

Name Parentage Village  Nearest 

Police 

Chowki  

Work 

Attached 

Remarks/Statue/ 

Present 

Incidents 

1. Mohd 

Asgar 

Najar 

-- Chanar 

Bankoot 

Police 

Station 

Banihal 

On 

27.08.2022: 

in the 

morning 

terse have 

created 

hindrance 

and stooped 

the 

M/s. ABCI vide 

letter dated 

27.05.2022, 

copy enclosed, 

have explained 

the 

misbehaviour 

done by these 

2. Manzoor 

Ahmed 

Najar 

-- Chanar 

Bankoot 

Police 

Station 

Banihal 
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dewatering 

works at T-

77D South 

Portal.  

They are 

habitual of 

creating 

hindrance 

at this 

prestigious 

National 

Project.  

miscreants-

Najar brothers. 

-Earlier also 

misbehaviour 

and hindrance 

by these local 

villagers was 

reported vide 

this office letters 

No.: 553 dt. 

18/5/22 & No. 

562 dt/ 19.5.22 

 

The matter under reference regarding hindrances in the works being 

executed at site, IRCON request to take appropriate steps for protection by 

kind intervention of your good offices.  

 

For and on behalf of 

IRCON INTERNATIONAL LIMITED 

SD/-/ 

Encl.: As above-Total: 02 pages.             28/6/2022 

(SANGRAH MAURYA) 
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Chief General Manager/Banihal 

Copy to: 

1. Secretary to CAO/C/USBRL, Northern Railway – for the kind 

information of CAO/C/USBRL, please.  

2. Chief Engineer/North/USBRL, Northern Railway – for kind 

information please. 

3. Executive Director/J&K, IRCON, Jammu-for kind information 

please. 

4. DM/Ramban – for kind information please.  

5. GM/T-77D-IRCON/Banihal – for information please.  

Regd. Office : C-4, District Centre, Saket, New Delhi-110017, INDIA 

Tel.: +91-11-29565668 Fax: +91-11-26854000, 26522000 

E-mail : info@ircon.org, Web: www.ircon.org 

CIN – L45203DL1976GO1008171 
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ANNEXURE R-13 (Colly.)
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Format No: GIAL/TRF/GEN 

Issue No: 01 Issue Date: 02.11.2020 

INTERNATIONAL 
ANALYTICAL LAB PVT LTD 

CIN:U74220JK2013PTC003789 

Test Report Issue To: 

IRCON INTERNATIONAL LIMITED. 

USBRL PROJECT VILL KRA WAH POST 
BANIHAL RAMBAN JAMMU & KASHMIR 
INDIA 182146 

TEST REPORT 

I Customer Relationship Number: G0503 
���������--' 

Sample Description : 
CONSTRUCTION WATER; SAMPLE No.: l 
CONSTRUCTION AND DEWATERING WATER FROM 
TUNNEL; SOURCE: SOUTH PORTAL OF TUNNEL. 

Name of Work :CONSTRUCTION OF BALANCE WORK OF 
TUNNEL T-77D(KM 146.60 TO KM 148.36 APPROX.) ON 
WESTERN SIDE OF BICHLERI RIVER ON KATRA­
BANIHAL SECTION ON USBRL PROJECT (PACKAGE T-
770-R)

Customer Reference No.: IRCON/10 l 4/J&K/14/T-77D-R/301/806.DATE:09 .07.2022 
I Kind Attention: P. SW AMINA THAN 
Contact No.: 959676581 l 
E-Mail: p.swaminathan@ircon.org

!Sample Condition : Ok
Sample Size (Approx): 1 BOTTLE
Sample Quantity (Approx): 1 LTR.

1SAMPLE DRAWN BY : CUSTOMER 
TEST PERFORMED AT : LAB 
Results relate only to the items Tested. 

Page No: 1 of 3 

Reviewed & Authorized By 

ULR No:TC951222000000324F 

This is Digitally Signed Report and hence doesn't require Physical Signature 

Geotech International Analytical Lab Pvt. Ltd, 
6-B, 2nd Rotary EPIP, Bari Brahmana,Jammu-181133(1ndia)

Phone : +911913507089, +911913507090 II Web: www.geotechanalytical.com II Email: 
jammu@geotechanalytical.com 

l�n Qnn1 ·?01 '- l�n 1.ll.nn1 ·?n1 '- It l�n '1'-n01 ·?01 A r..ortifi.orl I ::>hnr::>tnn, 

ANNEXURE R-8/14
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ANNEXURE R-8/15
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//TYPED COPY// 

Certified copy of the Order dated 15/7/22 

IN THE COURT OF MUNSIFF, BANIHAL 

FILE NO. : Misc. Application No. 130 of 2022 

D.O.I. : 07.07.2022 

D.O.D.: 15.07.2022 

 

In the case of : Manager Ahmed S/o Ghulam Rasool 

   R/o: Bankoot Tehsil Banihal 

   District Ramban 

(Plaintiff) 

V/S 

   ABCI Infrastructure Pvt. Ltd. 

   (Railway project at Tatnihal-Banihal) 

   through project Manager Nadeem Sharma 

   Rwani S/o Shamas Din Wani 

   R/o Kharpora Tehsil Banihal District Ramban 

 

In the matter of: Suit for permanent prohibitory injunction restraining 

Defendant from any acts of interference by diverting 

the flow of waste water/chemical water from the land 

of the plaintiff bearing survey no. 211 measuring 01 
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Kanal 04 marlas situated at Bankoot Tehsil Banihal 

District Ramban.  

 

SD/- 

Munsiff Banihal 

Through : Advocate K. Rwani and Advocate S.A Malik, Learned 

counsels for the plaintiff and Advocate Wassem Wani, 

Learned counsel for the defendant  

 

Coram : Saloni Anand  

UID No. : JK00267 

ORDER 

1. This order shall dispose of the application for grant of interim 

injunction filed along with the main suit. Brief facts of the case are 

that the plaintiff alongwith his brother inherited the suit land after 

the death of his father. It is the next mentioned that the suit land is 

neither acquired nor any compensation is paid to the plaintiff for 

causing damage to the suit land. It is also stated by the plaintiff in 

the plaint that without any justified cause and reason and without 

indemnifying the damage cause by the defendant by way of throwing 

waste material and causing flow of chemical water in the land of the 

plaintiff/defendant is causing prejudice towards the rights of the 
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plaintiff with respect to suit land. It is then mentioned that plaintiff 

has already approached concerned police station regarding its 

grievances but nothing effective was done in favour of plaintiff, has 

already approached Deputy Commissioner Ramban, SDM Banihal, 

Pollution Control Board and CGM IRCON alongwith Tehsildar 

Banihal and SDPO Banihal but of no avail. Due to the reason stated 

above plaintiff is alleging before this Court that suit land has become 

unfit for agriculture use and violation by the defendant is continuous 

despite several approaches by the plaintiff through the concerned 

administration and now the plaintiff has approached this court for 

redressal of his rights. Alongwith the Plaint, Plaintiff has placed on 

record photographs along with revenue record, applications 

submitted to the concerned authorities as mentioned above in this 

paragraph.  

 

2. On the basis of the above-stated facts as well as material placed on 

record by the Plaintiffs, an ex-parte restraining order was passed 

against the defendants, a notice was served upon the defendant who 

caused his appearance before this court and filed an application for 

the pre-ponement of suit due to the emergent nature of the matter 

involved along with the preliminary objections and written  
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statement also placed annexure “A” ‘Work Order’ and annexure “B” 

‘affidavit by plaintiff’. 

 

3. Defendant has raised preliminary objections stating there in that the 

suit filed by the plaintiff before this court is not maintainable as it is 

related to damages. It is then pointed out by the defendant that 

defendant is executing infrastructural project work which is 

monitored by PMO with direction to complete the target by 

September 2022 and grant of interim injunction in favour of plaintiff 

is causing irreparable loss on account of impediments and delays 

caused to the project. Next it is mentioned by the defendant 

jurisdiction of this court for granting injunction is barred by 20-A of 

Specific Relief Act.  

 

4. In order to decide application for grant of interim injunction, at this 

stage preliminary objections raised by the defendants are considered. 

Along with objections and written statement, defendant has placed 

on record photographs.  

 

5. Heard arguments and perused material available on record. While 

arguing learned counsel for the parties have also submitted various 

judgments in support of their arguments which are also made part of 

the file. 
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6. Coming to the case in hand for the grant of an interim injunction, 

plaintiff has to satisfy that all the three principles for the grant of 

equitable relief are established by his case. But as far as this case is 

concerned before going into the questions of establishment of three 

principles, it is to be seen that whether this court has jurisdiction to 

grant the injunction ? As per the pleadings of both the parties it is 

revealed that plaintiff has come before this court in order to save the 

suit land from getting damaged due to the flow of chemical water 

which obviously is coming from the work going on for the 

construction T-77D by the ABCI Company, which according to the 

defendant is allotted to him by IRCON International Ltd. Which is 

of National Importance. But as per plaintiff it is submitted while 

arguments that he has sought relief against the flow of chemical 

water and no where sought any relief which is going to cause any 

hindrance regarding the work going on for the infrastructure project 

whereas the defendant has submitted by way of arguments and 

through photographs place don record that due to restraining order 

passed by this court flow of water is hatted and it started collecting 

in the tunnel undergoing construction which will ultimately going to 

cause damage to the tunnel and can result in collapsing of the tunnel.  
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7. In the preliminary objections raised by the defendant, light is thrown 

upon the Section 20A of Specific Relief Act, which clearly bars the 

jurisdiction of civil court to grant injunction with respect to any 

infrastructural project.  

 

8. After considering the pleadings of the parties as well as arguments 

raised by the learned counsel for the parties. This court has come to 

the conclusion that in order to seek relief for grant of interim 

injunction which is an equitable relief, plaintiff has to come before 

this court with clean hands alongwith establishing prima facie in his 

favour but in this plaintiff is having weak chance of getting relief 

from this court due to the bar provided under Section 20-A of 

Specific Relief Act and Section 41h-a of Specific Relief Act, both 

the provisions clearly bars this court to grant any injunctions 

regarding any infrastructure project. Through it is argued by the 

plaintiff that he is seeking relief only regarding flow of chemical 

water through the suit land and has nothing to do with the 

infrastructure project but restraining the flow of water is ultimately 

causing damage to the work going on in the project work.  

 

9. In addition to this plaintiff has placed on record various judgments 

of Hon’ble Supreme Court emphasizing the importance of civil 

rights regarding land and this court fined no reason to disagree with 
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the submission of the plaintiff. Rights of each and every citizen of 

this country provided by the law of land is sacrosanct and should be 

redressed at its earliest. It is found very unfortunate that plaintiff has 

knocked door of various authorities, most importantly the company 

who has allotted work to the one executing the work (made as 

defendant in this case) but was of no avail to the plaintiff. This court 

find itself helpless to protect the rights of the plaintiff due to the bar 

created by Section 20-A and Section 41-ha of Specific Relief Act.  
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ANNEXURE R-8/16
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, AT NEW DELHI 

ORIGINAL APPLICATION NO. 706 OF 2022 

IN THE MATTER OF: 

ASGAR AHMAD NAJAR 
Versus 

MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE & ORS. 

... APPLICANT 

. .. RESPONDENTS 

KNOW ALL to whom these present shall come that I, Jodhraj Baid, S/o. Sh. Peer Chand Baid, available at 

13-5/86, Safdarjung Enclave. South West, Delhi-110029. the authorised representative of the Respondent No. 

8, do hereby appoint: 

Mr. Yijay Nair, Mr. Yipender Mann, Mr. Lalan Sinha, Mr. Rahul Malhotra, Mr. Yineet Sinha. Mr. 
Manoranjan Sharma, Mr. Keshav Saini, Mr. Prabhakar Tiwari, Mr. Rishu Kant Sharma, Mr. Arpit Dwivedi, 
Mr. Yash Varma, Mr. Saqib Mukhtar Ansari. Ms. Sakshi Kapoor. Mr. Anmol Kumar, Mr. Karan Rajpurohit, 
Ms. Him~rnshi Madan. Mr. Dhruv Gupta, Ms. Tanvi Garg. Ms. Dcepshikha Mishra. and Nandita Kukreja of 
KNM & Partners Law Offices having their office at I'' Floor. The Great Eastern Centre. 70. Nehru Place. 
New Delhi~ 110019. E-mail: vnair@knm.in. mshctrm<1@knn,,in: Mob: +91-9717591156 

(hereinafter called the Advocate/s) to be my/our Advocates in the above-noted case authorised him:-

To act, appear and plead in the above-noted case in this Arbitral Tribunal, Court or in any other 
Courts in which the same may be tried or heard and also in the appellate Court including the Supreme Court 
of India subject to fees separately for each court by me/us. 

To sign, file, verify and present plea···-­
review as revision, withdrawal, compromise or 
deemed necessary or proper for the prosecution 

~"""als cross-"hiertions. or petitions for execution, 

for each stage. 
To file and take back documents, to ad 

- .. == ----
WO -w ~o 

O O "loo o~ 
0 o ~~O~o 

iN oS!g O 

To withdraw. or compromise the saicL a ,n..,e t!z J 
arise touching or in any manner relating to the · iii~ i ;:;:::::::::: 

ONU) ~ 

&S"' ~ 
1-0 - • 
g ~ 

--==== The deposit. draw and receive mone S':::: 

To undertake execution proceedings. 

acts and things which may be necessary to be ~· 
said case. ----,---.::=_J 

To appoint and instruct any other legal Practitioner authorising him to exerc 
authorities hereby conferred upon the advocates whenever he may think fit to do so and , , 
attorney on our beha If. 

And I/we undersigned do hereby agree to ratify and confirm all acts done by cl11e ,-. .. 

substitute in the matter as my/our own acts as if done by me/us to all intents and purposes. 

And 1/ we undertake that I/we or my/our duly authorised agent would appear in Court on all hearings 
and will inform the Advocate for appearance when the case is called. 

And I/we, undersigned, do hereby agree not to hold the Advocate or his substitute responsible for the 
result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which 
he shall receive and retain for himself. 

And I/ we. the undersigned. do hereby agree that in the event of the whole or part of the fee agreed 
by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of 
the said case until the same is paid up. The fee scltled is only for the above case and above Court. 1:we 
hereby agree that once the fees is paid, I/we will not be entitled for the refund of the same in any case 
whatsoever and if the case prolongs for more than 3 years the original fee shall be paid again by me/ us. 

IN WITNESS WHEREOF I/we do ~·eunto set my/our hand to these presents the contents of which have 
been understood by me/us on this~~- day of _J)_e_Ce'n\~vt;2022. 

~ ~ Accepted subject to the terms of the fees. \I. ~ 
§;~ d :> "~, v-t~ 

\ 
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